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limit and have made the Act appli- Sluoi ·BaJem Cbanba MIUhar: Mr. 
cable by notification to be issued by Speaker, Sir, I beg to move: 
any State Government, which consi-
ders it neces.sary to cover establish-
ments employing a smaller number of 
workers as welL 

Mr. Speaker: Ls the hon. Deputy 
Minister likely to take more time? 

Shri Abid Ali: Yes, Sir. 

Mr. Speaker: 
iomorrow. 

15'03 hrs. 

He may continue 

MOTIONS RE: PUBLICATION ON 
THE PUBLIC SECTOR INDUSTRIES 

AND 
PUBLIC SECTOR UNDERTAKINGS 

Mr. Speaker: Shri Harish Chandra 
Mathur. 

Shri Mahanty (Dhenkanal): Regard-
ing the question ot time, it is a very 
important motion and many han. 
Members would like to speak on this. 
May we beg at you to extend the time? 

Mr. Speaker: The time allotted 
has not been spent. How does the 
question of extension arise now? 

Shri Naushir Bharueha (East Khan-
desh): This is a very important sub-
ject. 

Mr. Speaker: I agree it is a very 
important subject. I will allow two 
hours today and let it ~tand over. 
Tomorrow we will have two more 
hOlm;. We will finish it tomorrow. 
Shri Mathur may take 20 minutes. 

Shri Barish Chandra Mathw (Pali): 
Now that you have extended the 
time, I may be given 30 minutes. The 
mover has the right to have 30 
minutes under the rules; to 
cover the whole ground. 

Mr. Speaker: He has also got the 
right of reply. Let me see. 

"That this House takes 
the Pub licatimt on the 
Section Industries, laid 
Table ot the House on 
March, 1960." 

note of 
Public 

on the 
the 9th 

''That the question of placing 
public sector undertakings on 
sound basis in regard to their 
forms, organisation, parliamen-
tary control and the financial 
principles which should govern 
them, be taken into considera-
tion." 

We attach considerable importance 
and significance to this subject under 
discussion. I need hardly emphasise 
here that the public sector ha.s come 
to stay and has to grow in a big way. 
Apart from the ideological grounds, 
even othen\~ise, in every country, even 
in the capitalist countries, it has been 
fOund that public sector is almost in-
dispensable. It does not need any 
support from great thinkers, but I 
might say that even persons like Prof. 
John Kenneth Galbraith have said 
that in many parts of the world, 
including India, there is in fact no 
real alternative to extensive public 
enterprise. They recognise that pub-
lic enterprise is almost inevitable in 
most of these countries. I wish that 
We understand it in a proper context 
and correct perspective. 

Let Us understand that even before 
this Government took charge, when 
the Britishers were there, I think the 
biggest nationalisation was done by 
them-nationalisation of the railway 
companies. Today when we talk 
about the public sector, which is 
there in every country, in USA., 
Canada, U.K., France and every other 
place, certain misgivings are created. 
Certain people who are powerful and 
hypersenitive regarding the private 
aector just try to create a scare. Let 
us understand it in the proper pers-
pective that the public ,sector H 
inevitable not only in countries which 
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are wedded to socialism, but even in 
the capitalist countries, it ia there and 
it has to play a vital role. 

I wish to emphasise another tact 
that this Government is very accom-
modating and liberal in another sense. 
n is not that in the public sector, we 
are nationalising the existing indus-
tries. Far from it. As a matter of 
tact, we have stated as a matter of 
policy that only new enterprises by 
and large will be started in the public 
l!eCtor, unless and until for certain 
special reasona, for social justice 
or public interest, we have to 
nationalise the existing industries. 

We have nationalised the air corpo-
rationos. But what was the story of 
these corporations? They were being 
run on certain subsidies from Govern-
ment. As a matter of tact, they 
wanted that they should be nationa-
lised. Similarly about shipyards. We 
have taken out these people from 
trouble. We haVe set up these three 
steel plants in the public sector. Can 
the private sector conceive of setting 
up these three steel plants? Similarly, 
we have set up the Heavy Electricals 
and Heavy Machine Tools. These llIe 
all absolutely essential. I would 
rather say that these projects 
go a long way to sustain the private 
sector. When we produce 00 much 
steel, it is for consumption by certain 
industries. A number of industries 
are set up simply because we have 
put up these public oSector industries 
in the public sector. Othen .<>e, the 
private sector could not h~H. grown 
and developed even to half this 
extent. 

I wish further to emphasise that the 
private sector should understand that 
the public sector'" importance is for 
various reasons inevitable. Apart 
from these things, I wish to stress 
that if we have to go from Plan to 
Plan, we must have the public sector 
to augment Glur resources. I asked 
the question today about the break-
up of Rs. 4M) crores, because my feel-

ing is, taking into consideration all 
the factors, there is no reason why 
the public sector should not be able 
to contribute much more than what 
we are expecting from it. When I 
discuss the other motion, I will give 
the important reasons for it; our ex-
pectations will be fully justified and 
We should be able to get easily 
Rs. 100 crores to Rs. 125 crores per 
annum from the public sector on 
very modest standards. That is very 
necessary for going ahead with our 
developmental activities. 

Also, we are saying there is so much 
tax evasion, and it should be cut. 
The public aector cuts out tax 
evasion, because there is no question 
of tax evasion in regard to what is 
produced in the public sector. It 
must be accepted that big privat~ 
sector is always the greatest source 
of corruption. There is no othe,' 
source of corruption SO great as t!o" 
private sector in a big way. Eve" 
when I say all this, I do feel that 
there is a great scope for the private 
sector. Both their hands will be 
full; if they want to go ahead in a 
regular and controlled manner, Gov-
ernment is going to give all the 
incentives to them. It is, therefore, 
only natural that we all give our 
very enthusiastic support to the public 
sector. But while giving our warmest 
and enthusiastic support there is our 
anxiety to see that the public sector 
is run on very sound lines. It is our 
complaint that in spite of the fact 
that independent thinkers have said 
so much on this point, in spite of the 
fact that so much has been said 
even on the floor of this House, and 
the Estimates Committee has gone into 
this matter and made recommenda-
tions after recommendations for the 
last several yearS urging on the Gov-
ernment to take certain steps 
to see that the public "ector is 
governed on sound lines and your 
predecessor, Sir, even in 1954 addres-
sed a letter to the Prime Minister 
asking for the appointment of a stand_ 
ing committee of Parliament so that 
the question of the accountsbility of 
the public sector could be solved to 
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the satisfaction of the country, Bti.ll 
nothing seems to have been done in 
this direction. The public s~tor must 
create confidenCe in the minds of the 
people, the Parliament and the coun-
try at large that it fulfils all our ex-
pectations. Even the Congress party 
appointed a committee, which had 
gone into the whole matter and made 
a recommendation. In 1958 that com-
mittee also supported the rec.:>mmen-
dation for a standing committee, apart 
from making many other important 
recommendations. But so far, Gov-
ernment have not formulated any 
policy and they have not come for-
ward before this House stating what 
shall be the organisation that the 
public sector is going to have. There-
fore, my finst demand on the Govern-
ment is that they should formulate e 
tentative policy statement as to how 
the public sector is going to be run, 
what are the objectives, what can we 
expect out of the public sector, ita 
profitablility, its accountability to 
Parliament and various other import-
ant matter.. I wish that statement 
,hould be direussed on the floor of 
this House for 2, 3 or 4 hours, as you 
think proper, and then they may 
finalise their policy statement regard-
ing the running of the public !leCtor. 

Secondly, We find that no definite 
principles have been laid down in 
regard to the form of organisation. 
Since independence the public sector 
has grown very considerably. I will 
give you a small indication of it as to 
how it has grown. In 1948-49 then 
were only 4 corporati~ and 4 c0m-
panies; in 1951-52 there were 8 corpo-
rations and 10 companies. Today_ 
have 15 corporations and 4!1 com-
pani_that is the 1'\gure which I 
have got from the report of. the Esti-
mates Committee. So, it hae grow1l 
considerably. And where is ~ 
largest growth, In the company type 
of administration. 

I wish the HoWe to take note of 
what the Ilstimatee Committee baa 
remarked very forcefully regardiDf 
thi,or company type of IKImin.IstradoD 

I have gone through various othES' 
reports and articles on this subject 
and I find the greatest objection has 
been taken against this company type 
of administration. Either we must 
have the departmental administration, 
a,s we have in the railways, or we 
must have statutory corporation •. 
Even in the case of departmental 
administration, of course, we can give 
full internal autonomy in financial 
and other matters. We can give them 
all the advantages if their account-
ability and administration are sound. 
After all, the railways have done 
exceedingly well. Why can we not, 
In most CMeS, have that type ot 
administration? Failing that, .... e 
would like to have statutory corpora-
tions sanctioned by Parliament. But 
this company type of administration 
has been roundly condemned by many 
Independent thinkers. But, unfortu-
nately, what we find is that We have 
the largest number of company type 
of administration. 

Mr. !'!peaker: Rightly condemned 
or wrongly condemned? 

8hri IIarilIh Chandra Mathur: 
wish to submit that we must deter-
mine the principles on what is goin, 
to be the organisation of our public 
enterprises. The company form of 
administration has not been epproved 
by the Estimates Committee for 'Very 
valid reasons given by them. There 
have been other independent thinke1"l 
who also have on the very same linetl 
objected to that. There is a very 
Interesting article on thi. lIubject 
appearing in a journal of the Insti-
tute of Public Administration. There 
was a seminar in that Institute under 
the auspices of the United Nationa 
Organisation. They aOO discu~ 

TRrious forms of organisation and the 
administrati't'e problems of thoq 
enterpriaee. There again all ha .... 
't'ery stronsly supported either these 
administrative department. or these 
corporations and not the companies, 
but ..... 1'ind 'W. have got the largest, 
Dumber oj companiee. The company 
type of administration 18 Iar.ely the 
cnation of Minl5trlft. Thay do DOt 
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eome to Parliament. They have been 
righUy defined as "babies of the 
Ministries". Naturally, the minis-
terial officials exercise mo're control 
than evident; their autonomy, accord-
ing to the Estimates Committee, is 
just a fiction; there is more of bureau-
cratic control and less of account-
ability with neither the advantages of 
departmental management nor that of 
a private company. I will not stress 
this point much further, but I would 
like to say that we have to bear in 
mind certain principles. What I wg-
cest is that either we must run them 
like railways departmentally or we 
must have statutory corporations with 
certain defined purposes. 

Then I come to the question of the 
,overning boards. Here again very 
strengly • feeling haa been voiced by 
the COnere!. party. They have veri 
nronilly objected to the boards of the 
corporlltions having civil servants in 
their bOllrd of directors, and they 
have ,iven very good lind sound 
reasons for not having GovernmenL 
officials, Secretllries and others, in the 
board of directors. If the Government 
officiw function there part time, they 
cannot ilive sufficient attention to 
them and then the autonomy which 
we .... i.h in the corporation HI del-
troyed. We have seen in the case of 
the LIC thllt the presence of the 
Secretllry pllrlllysed the .utonomy of 
the Corporlltion. It is only naturlll 
that .... hen the Secretllry is there, the 
autonomy ia not there. It is obviously 
.,. Also, they are not the people 
lI\lited for it. But .... e are il0ing in a 
big ..... y with it. 

So, it HI hi,h time that we hava 
atarted another lervice, called econo-
mic and indUitrial service. Ko .... what 
g happenin, at the present moment? 
BYery retired dcer ii on the took out 
for some hi'h olliee in !lOme of the .. · 
eorporatioM. I clln ten you, Mr. 
Speaker, that eJ[cept the IIOlitary 
eIeeptioft of one oIIieer trom the 
nil_y., all the Rail_" Board 
m.emben SIld mOilt of the General 
lfaDa,erll, immedilltel,. after refuoe. 

ment, have entered into some of these 
corporatiom. We maybe short of 
personnel; I can understand that. But 
if he retires from a particular employ~ 
merrt, from the railways, if he cannot 
be permitted to continue there, how 
cm he be permitted to continue in 
another plllce for a further period or 
five yem"S! Why not create the econ~ 
!Die and industrial service Ilnd say 
that if IlIlY officer of the Railways or 
similar org.nisations, up to the age 
of 46, Wllnts to join IlnY of these 
corporations, he should join that cadre. 
Therefore, my second and very import-
ant point is that these Ifoverninlf 
beards must be so constituted that we 
do not have part time civil lervanta 
there. Half of them must be perma-
nent directors, drawn from the enter-
prise itself, .... ho Ilre the functional 
experts. Then you can have 3, 4 or 
II others, but not civil servant£ like 
Secretaries Ilnd othel'll. 

Mr. Speaker: The langullge used by 
the hon. Member does not seem to be 
approprillte. It he uses the term 
"civil servants", it only meanli "non-
military". So, he can say thllt 
.dministrlltors should not be put ill 
charge of the industries. 

Sbri IIArilIh Chandra Math ... : The 
civil servants lire entirely di1!erent in 
the sense that they have got • certllin 
code of conduct, by which they lire 
toverned. Those service rules cannot 
be operated in respect of thole people 
who are en,aged in the corporations, 
beeause their objective will bve to 
be entirely diiferen t. So, if these 
corporations are to be ~ectiye lind if 
the,. are to fulfil our expectations, 
then the code of conduct of the 
employees of theie corporaUolla will 
bve to be entirely ditferent. There-
fore I say that th08e people who Ilre 
in the re&ular civil service are not 
wited for thia. Their entire OIlUooit 
ia different. 

81lli 0: .. PatiaJtld Bamaa Clrumbll-
bnWn): In' America the,. penUllde 
people liII:e Sbri Morarb to NIl thl. 
~ 
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SJui BraJ Raj Smp (Firoza8ad) : want that the statements of accountll 
Korarkas are in America also? and the reports ot these public enter-

Shri C. B. Pattabhi Raman: Busi-
nessmen are persuaded to run these 
corporations. 

Shri II.arlsh CbaD.dra Mathnr: I do 
not know. 

Further, I strongly object to hon. 
Members of Parliament being put as 
directors ot these corporations. There 
is a very stron, basic objection to 
any Member ot Parliament put all 
director of these corporations. Why 
are you wanting to bureaucratise the 
Members of Parliament? You are 
doing nothing. You are making him 
either a junior first-cIa.. otllcer or a 
~nior first-class officer, lIomething ot 
that type, to go and do the work 
which legitimately belonga to some-
body else. 

In U.K. so tar as I kn..... and if I 
am correctly informed this is one ot 
the disqualifications tor those who 
could be directors. A member ot the 
House ot Commona cannot be a direc-
tor. It is a disqualification. I do not 
think in our growing democracy at 
the present moment .... e should per· 
mit any Member of Parliament to be 
on the directorate of these corpora-
tions. We need not bureaucratiae 
them. It .... ill do us a very great harm. 
It so much eon1iicts with their dutiea 
and responsibilities sa Members of 
Parliament. 

There are Yariotu other poin til of 
detail which I ... ill lene out. But 
there are t .... o or three Important 
mattera to which I ... ould Uk .. to make 
a reference. W.. get ... ery acanty 
reports about theile. This Parliament 
gets very little information regarding 
the workinc of thelle enterprises. A. 
I told you in the mornlnl, I have. 
~n wanting to put together all thiIl 
Information and I ha ... e not been able 
to do that nor hu the Research Sec-
tion been .ble to help me in doinc 
this. Therefore I further arle tl!at 
becau.se of our Il'owing interest in 
~em and beeauae at the trowina 
IInportance at theae we mlift deftnitely 

prisell are placed in the hands of 
Members ot Parliament at least ten 
days before the Budget session. 

Mr. Speaker: Did he uk the 
Research Section of this Secretariat 
to get him the facts or details relat-
ing to thiIl &S. ~ crores? They could 
have easily collected the information 
trom the annual report9. 

Shri Rarish Chandra Mathur: Not 
only Ri. '"0 crores ..... . 

The Minister at Industry (Shrl 
Manubhai Shah): The break-Up was 
indicated in the book to .... hich the 
hon. Minister of Planning was point-
ing out at that time. The entire break-
up ot Ri. 440 crores as estimated by 
the Planning Commission is being 
worked out. But perhaps the hon. 
Member wants every time a ready 
reference. It he could only indicate 
to us, we will send him advance 
infor~3.tion. 

Shri Rarish Chandra Mathur: No, 
lir. It is not 110 easy. I asked the 
hon. Minister of Planning in those 
committees. When this question was 
tabled, your Secretariat was not 
admitting this question. They told me 
that thIs information was available 
in that book to which my hon. friend 
refers. When I convinced them that 
this information is not available and 
they should let me have this infor-
mation, you were pleased to admit thiIl 
question. When you biled to find that 
this information .... as available in any 
public document ot the Go ... ernment, 
it il only then that you admitted this 
que.tion. 

But apart from that the important 
matter is that we must have two or 

• three days allotted in the Bud .. t Sea-
lion when we mould be able to discuss 
the workin, and the performance of 
all theil!! industrial enterprillea in the 
public !ector. Theil!! reports .hould 
be made .... aiIable to us. The ~ti
mates Committee Ihould be requested 
also to put in their reports jtut in 
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time, a week or ten days before the 
Parliament meets, so that we may be 
able to discuss them. 

I will immediately pass on to the 
,econd motion which is about the 
workine of these enterprises. 

Mr. Speaker: Does he mean to say 
that there must be a separate report 
and budget for these? 

Shrl Barish Chandra Mathnr: 
During the Budget session we must 
discuss these reports which are sub-
mitted. These public undertakings are 
under the various ministries. Hpre is 
a publication from the Cabinet Secre-
tariat which tries to give some account 
of these public enterprises under the 
various ministries. This is not in the 
correct form. I might submit that we 
want it in a very presentable form. 
The commercial statement should be 
there. The budget should be there. 
What is their performance during the 
year, what was their performance 
<l.uring the past year and what can 
we expect from these enterprises in 
the next year-they must give a full 
account of all this. They must have 
a performance budget. Then and then 
alone and when we are discussing the 
demands of the various ministries it 
we would discuss these public ~ector 
enterprises, I think it will do immeilie 
benefit. That is' my submission. 

As I said, I do not want to say that 
the public enterprises have not been 
running very satisfactorily. I telt very 
heartened when I read this report 
which was presented only two day, 
ago by the Ministry of Commerce and 
Industry. So far Il8 the antibiotica 
are concerned, this concern is doin, 
very marvellously good work. This il 
an adTantage of public sector. They 
have reduced the price of penicilliu 
1rom 69 nP. to 50 nP. and still they 
'have made about Re. 60 lakhs prolit. 
This is very hearteninJ. They are 
doing an that. They pouibly ,0 to 
1Ind fundi from the enterpr!Je" 0W1I 
resources tor expaIlIion. 

Similarly, the Hindustan Tools have 
done exceedingly well. There were 69 
foreigners. Now the services have 
been €ompletely Indianised. They 
have reduced the prices of their 
machines. Their criterion is that they 
fix the cost at 25 per cent less than 
what would be the landed price of a 
similar machine from foreign coun-
tries. Nothing better could be expect-
ed. Still, they have made a ~airly 

good profit and they have given us 
an indication of their programme for 
expansion. It is really heartening. 

Another concern has also done fairly 
well. But when we take the overall 
picture, we find from this book to 
which a reference was made this 
morning that about Rs. 170 crores are 
invested in the concerns. There are 
three statements in the book. State-
ment No. 1 indicates those concerns 
which are in full swing. I am talkin, 
only of those concerns which are work-
ing and are in full swing. The total 
capital of these concerns which are 
in full swing is Rs. 171 crores. What 
is the return on this Rs. 171 crores? 
The return is less than Rs II crores 
before payment of income-~. They 
must provide definitely for income-
tax, wealth tax, depreciation fund, 
development fund and then we should 
expect at least II per cent return from 
them. As you know, most of these 
socialist countries where the public 
sector is prominent are almost run-
ning on the profits of these publie 
sector concerns. Here we have got 
these public sector concerns and what 
l8 the return? The return worts out 
to less than 21 per cent. 

8hrl lNauhlr BhanIelIa: Not evell 
that. 

8hrl RarIsII C1uuuJra Math1ll': Nat 
even that. If you take income-tall: 
and all that, on an investment of 
Re. 171 crores the return is less thall 
2 per cent. We gin the fullest and, 
as I told you, .the warm."t support to 
the public sector, but we do expect a 
"cry sound performance from them. 
Therefore w. mWlt take. care or this 
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organisation and must s',reamline the Both of them wLl be de':>atcd 
administration. We must have a plan together. Shri Naushir Bharucha. 
and programme. If alI these public Many ,hon. Members want to speak. 
oaeclor enterprises which have already Hon. Members wilI limit their remarks 
been put up are streamlined and if to 15 minutes. I do not know even 
they give a really sound performance. if 15 minutes are possible. 
there should be no hesitation in our 
saying that we do want these COD-
cerns to make profits so that this 
amount may be made available to aug-
me.,! our resources, We do not want 
tha I they should make no profit and 
oaell things cheaper and do that. 

What would be the total capital 
involved' That will be more than 
Rs. 2,000 crorcs, If it is Rs. 2,000 
crores, the return must be at least 
Rs. 200 crores per annum. If we get 
Rs, 200 crores per annum. you will 
lee what real assis'ance it would be 
to the public sector and to our Plan 
and developmental programmes. 

I thank you for allowing me all this 
time. I do wish that the Government 
will make a full note of it and will 
come forward with a resolution. I 
hope they will constitute this standing 
committee immediately and will see 
that we get a comprehensive repo~t 
before the Budget. When we meet 
for the next Budget session. I hope 
'we shall be able to find time to discuss 
these public enterprises and mav be 
able to create confidence in the ~ind 
'of the people that these public' en.ter-
,prise" are of such great and immense 
Talue to us for augmenting our 
:resources and in helping the, cO\1Iltry 
'to forge ahead. 

,Mr. Speaker: Motions moved: 

''That this House ,takes note of 
the Pub!ication on the Public Sec-
tor Indutries. laid on the Table 
<>f the ,House on the 9th March • 

.. 1960.· .. 

"l'hatthe question of placing 
public" sector undertakings on 
sound basis in regard to their 
forms. organisation, parliamentary 
control and the financial principles 
'!Vhich should govern them, be 
taken into consid~9iL It,. 
1579(Ai)LS~'7. ' , 

Shri Nausl1ir Bharucha: Control of 
Par liamen t over the public ;ector 
undertakings is not an end in itself. 
but it is a means to an end and that 
end is to secure to the consumer at 
reasonable prices the goods manufac-
tured by public undertakings or the 
services rendered by them. 

The House had before it two reports 
of the Es.imates Committee. The 
Eightieth report dealt with the growth 
of public undertakings, multiplicity of 
organisations, forms they should adopt 
and so' forth. There was ano,her 
report. the Seventy-Third Report 
which recommended that business 
type of budges should be prepared. 
performance budgets should be pre-
pared which shouid be placed before 
Parliament in proper time to enable 
the Parliament to discuss the affairs 
of public undertakings at the time of 
the Budget. I am sure this House will 
fully endorse the recommendations 
contained in the Eightieth Hepor!. 
There has been a haphazard growth 
of undertakings. More will come in 
future in view of the projects in the 
Third Five Year Plan. It is important 
that this multiplicity of organisations 
should be restricted. I am also of the 
view that the experience of the exist-
ing undertakings should be u'ilised as 
far as it is practicable in respect of 
forming new organisations. 

Discussing the forms of our organi-
sation in the publfc" sector, the Esti-
'mates Committee sta'ed that so far as 
Government companies are concerned. 
they should only be formed wliere the 
Go~e~ment desire in an emergency 
to take over the existing concern Or 
where' the Government intend to run 

'the ,concern in association with private 
capital. They also stated that prior 
approval of Parliament was necessary 
before forming such a company. I 
fully share that polfft '6f vIew. because. 

, today. companies are fomied by ,a m~ 
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executive act. Parliament has no say 
in the matter. At one stroke of the 
executives' pen, a certai.n sector of 
public enterprise is taken away com-
pletely from the purview of Parlia-
ment. It has been our common com-
plaint so far as statutory autonomous 
corporations are concerned, that their 
reports are not available at all till a 
... ery late date, and when they are 
available, they do not contain suffi-
cient information. and when the 
budgets of the autonomous corpora-
tions at all come to our hands. we find 
that these are fait accompli and 
Parliament is powerless absolutely to 
alter a comma or a full stop from 
those documents. As it happens, not-
Withstanding the considerable concern 
that the Chair has shown in thie 
matter, it is not possible to find time 
to discuss the reports of some of the 
most important autonomous bodies, 
with the result that this House cannot 
have any control over the autonomous 
corporations which are functioninl. 
What is worse,. according to the Rules 
of procedure,no question can be asked 
in this House regarding the day to day 
working of these autonomous bodies. 
Parliamentary control, if I may lay 
10, has been reduced almost to a farce. 
It is very necessary that the recom-
mendation made by the Estimat. 
Committee in their Ei,htieth Report 
must be accepted. 

One outstanding recommendation 
which the Committee has made is that 
there is need· for a general law that 
all public undertakings should con-
form to a common pattern of adminis-
trative set-up and of accountability te 
Parliament and they should conform 
to common requirements. .amely 
Ipaintenance of accounts, what·mat~ 
rials the report should contain and to 
what e'<'ent Parliament should be in 
.. position to control them. The 
Seventy-third report of the Estimate. 
Committee recommended that a 
"'9lume should :he. printed containinl 
t.he financial a~tivitiel as well as the 
miIlcipal, obj<:cta· of the undertakinls, 
so that hon. Members may have at a 
glance some idea as to how the public 
Jll!ctor ts functioninl. Abo.... all, tile 

Committee recommended that there 
was need to evolve a common pattera 
of report which should also contaia 
matters such as cost of productiOn. 
price structure, and employment tred 

While the Committee has recom-
mended that there sbould be a general 
law on the subject, I am of opinioll 
that this recommendation does not Ie 
far enough. Wha t is necessary is te 
bear in mind the fact that Parliament 
wants to control these public under-
takings not merely for the pleasure of 
controlling them, but with a definite 
objective in view .. That objective ia 
how the consumer will be able to get 
at a reasonable price the product of 
the public unde~takina: or the service 
that it renders. Public undertakings, 
by their very nature, are monopolistic 
concerns. There is no competition anll 
the consumer has inevitably to tum 
to this public sector for the "tisfac-
tion of his requirements. There is n. 
protection of the consumer whatso-
ever. Take the case of steel or take 
the case of fe.iliser. or newsprint. 
Parliament has got absolutely n. 
power in determining the prices at 
which these enterprises will sell their 
products. Various other considerati01l8 
enter the determina tion of the prices. 
Therefore, It is my belief that the time 
has come for this House to take inte 
consideration that there should be • 
leneral law which shall lay down the 
financial principl@s and their applica-
tion to public undertaking!! .. hu 
been done in the case of the electricity 
supply industry. As this libUSe • 
aware, the electricity supply industry 
has been regulat@d to such an extent 
that the licensee or supplier has ~ 
right whatsoever to charg@ more th .. 
the maximum prescribed in the 8th 
Ichedule of the Electricity Supply Act 
of l!K8. I see no reason why what 
has been done In the case of the 
electricity 'lU)ply Industry cannot be 
done in the case of the major enter-
prises such as steel, fertilisers, n_a-
print and'~any 'others. . 

It ts very necessary thet a law of 
this type .hould Include the followma 
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m.tters. It should include the prin- Hr. Speaker: I am not talking 01 
Giples governing the capital structure income-tax law. Are they observin, 
If public undertakings. May I point the practice, so far as these eorpora-
.ut to this House that so far as the tions are concerned, of setting apart 
neel plants are concerned, today, interest, income tax, depreciation etc.? 
what is the capital structure? It is 
'etermined not according to certain 
recognised principles governing com-
m",rcial es~ablishments, but as it suita 
the Government. They will say, so 
much shall be the capitai-Rs. 300 
orores .... ill be the capital and the rest 
is loan. Who determines that Rs. 300 
c:rores will be the capital and the rest 
will be loan. It is not Parliament. It 
ill the whim of the executive which 
determines it. The time has come to 
replace the whim of the executive by 
definite legislative enactments. 

We discussed this morning the 
contribution of the public undertakings 
to General revenues. All this is in 
(he air, with due respect, I submit. 
In the first place, before milking any 
aontribution to General revenues, 
certain items have to be satisfied. 
.amely, Income-tax, Corporation tax 
and aIso depreciation and other items 
Ilf expenditure. Who determines what 
are the admissible items of expendi-
ture which are to be taken into 
.ccount? Take the case of a public 
undertaking .... hich comes and says 
today that it has made a profit of 
ft •. 2 crores. The .... hole thing i. com-
pletely illu!lOry. Why? Because there 
Is no law which requires tho~ it ~hall 
let aside depreciation at a particular 
rate, or compute 'net profit' in a parti-
CllJ!ar manner. 

Shri l\fanubhal Shall: Without mean-
ing tl> interrupt the hon. Member I 
may say that the income-tax law 
.tipulates proper deprecia ion for each 
type of machinery, and just as private 
industry is loverned by the taxation 
law.. .U public sector undertakingll 
which are in 'he fonn at" companies or 
torporations are lubject to the same 
.bligations of depreci.tion ~d other 
allo .... ances. 

Mr. Speaker: Income-tax alIe' 
Shri .anubhal Shah: Yes. In tlle 

mcome tax 1...... the Board of 
Bevenue .... 

Shri Manubhal Shall: Yes. Sir. AD 
the rules which govern a normal cam· 
mercial company in the private sector 
are more rigorously followed in the 
public sector undertakings. 

Mr. Speaker: Over and above that, 
what is the dividend that Government 
lets? In the private sec:or. they 
deduct income-tax etc., and uaimate-
Iy the profit is the dividend that iI 
distributed. 

. Shrl Manubhal Shah: Similarly. ... 
also pay dividends from the publio 
sector undertakings to the general 
exchequer. 

Mr. Speaker: Is this Ks. 440 .cro~ 
made up of dividend, in:erest, income-
tax and other things? 

Shrl Manubhal Shall: It is an f!Iiti.o 
mate of profit. After deduction at 
the taxes that they have to pay, there 
.re al;o interest charees on the bor-
rowed money for each company. b .. 
e.us!! they are in the sam!! context u 
any private or public limited COllI-pan,.. 

Mr. Speaker: What doetl it ce.e tit 
by wa,. of dividend? 

Shrl Man1lbhai Shah: DivideRci 
comea from the net corpus, the total 
corpus of the profits. An industrialist 
or a managing agent or a board givlIII 
dividend to the shareholders out of 
that profit. This represents the net 
contribution of the public sectoJi 
under' akin,s to the natioRal ex-
chequer. 

Mr. Speaker: I am Rot able to 
understand. If Rs. 440 crores is tile 
net balance after makinl allow.nce 
for int .. re.t. mcome-tax depreciatio1l 
.nd other charges,--of course. work-
ing expenses .re excluded-what re-
mains ia prell!. That is what happellll 
in a private company. If th.t is the 
prollt here. at .... h.t rate clae. it .... ork' 
What • the aver.ge rate of dividud' 
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Shri Manubhai Shah: It works like 
. .this. For instance, some concerns 
. have given 5 per cent dividend. 
lmow one which have give. 7 per cent 
4ividend, and a few concerns have 
started with 2 per cent dividend. 
What I urge is that this net fund 
ul2ans that the dividend will come 
out of this, the reserves and deprecia-
tien block to be crea.ed will come out 
of this. 

Mr. Speaker: Out of this Rs. 440 
crores? 

Shri Manubbai Shah: Out of the 
earning after P.lJ:-; the taxes, the 
contribut" on of the public sector 
und~rtakings to the general excheq-
uer would represent the dividend or 
profit. 

Mr. Speaker: I am afraid there is a 
kind ot confusion. If depreciation is 
also included in this, what is the 
profit? 

Shr! Manubhai Shah: I will explain 
it in an elaborate way while replyine 
to the .debate. 

Shri Morarka (Jhunjhunu): This 
.Rs. 440 crores does not represent only 
the profits of the pub-ic en~erprises, 
·but the total resources or the surplus 
which would be accumulated in the 
public enterprises. 

Mr. Speaker: It is no good. Of 
course, instead of allowing for depre-
ciation, interest etc, you can say that 
tor the Third Plan we have all this 
JDoney. That is something like eating 
into the capital. 

Shrl A. C. Guha (Barasat): That is 
in addition to the taxes and depre-
cia ion, reserve fund etc. All the 
commercial procedures of other com-
·panies are followed. 

~. Speaker: What remains? 

Shrl ManubhaJ Shah: It is just ).Ike 
any other private c·Ompany. If yoil. 
examine the balance-sheet of a private 
~ompany, the manner of presentation 
ls the same. And Shri Bharucha, I 
!!-m sure, understands It, having ~p 

associated with a public limited com-
pany . 

Shri Nausha- Bharucha: I have cot 
much more than what you have ia 
mind. 

Mr. Speaker: I am sure every Mem-
ber of Parliament understands. TheSe 
Rs. 440 crores are available for invest-
ment in the Third Plan. That ii not 
the point. But out of this Rs. 440 
crores, what exactly is the profit that 
was earned? We are dealing wi h the 
administration of public undertakingS. 
If depreciation is removed from this, 
what is the net balance profit? 

Shri Manubhai Shah: That break-up 
cannot be anticipa.ed in any enter-
prise. Even if you ask any private 
industry to estimate what its grosa 
turnover will be in the next five 
years, it will be impossible. I will 
deal with this when we corne to the 
reply. 

Mr. Speaker: I cannot proceed with-
out knowing something about it. I 
am sure hon. Members also share the 
same doubts as I have. I am speakinil 
on their behalf. I will not allow it 
to be proceeded with unless I am 
satisfied. 

Shr! ManullhaJ Shah: Shall I ex-
plain? 

Mr. Speaker: I am asking the ques-
tion, let him explain. There must be 
a profit and loss account for each 
concern. At the end of the year what 
is the profit? Then you make provi-
sion for interest and other thinp. 
Divide whatever remains by the share 
·capital. What is the !percentage? 
What has been the average during the 
past years by way of dividend? Can 
it not be given? 

Shrl Manubhal Shah: I shall ex-
plain the whole thing. In a balanCe 
sheet the gross profits are calcula' ed 
after deducting all the encUDlberancel 
of p~yment due, and frOm that th.e 
tax is deducted. Out of the balan~ 
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divide,1(1, ar~ paId, T'L p.!Jlic sector 
und_rtaking, invariably pay the same 
tYPe of divIdend a3 a,IY pr.va,e ;e"tor 
undertaking except for th" limLa ions 
which the House think, fit to Impose 
before declaration of the divide.1d. 
Ther c is al,o a certain re;erve for 
further expansion or remodelling, 
lame as in he case of any private 
company, The,e tW3, the balance 
after payment of taxe, to the ex-
chequer and the net r "serve for ex-
pans:ol, repre3e:1t the contribu ion to 
be made by the public 'e tor undr-
takings s,:me of which will be by way 
of dividends to the Government of 
India. 

Mr. Speaker: How do th Y work it 
out? 

Shri Manubhai Shah: Tha will de-
pend UpO:1 the board of directors. If 
I may say SO in one company they 
decided that Rs, 25 lakhs should be 
set asid, for expansion and 7 per cent 
mu;t be given to the people of India 
who own this factory as dividend. 

Mr. Speaker: I am not worried over 
that, What I want is both of 
th,m together. At what percentage 
do they work? 

Shri Manubhai Shah: If you want 
the return over the net investment in 
equity share holding, it is too big an 
arithme.ical calculation to make at 
this juncture, but one can say reason-
ably that 12 to 15 per cent will be 
the return on equity holding. 

Mr. Speaker: That is the reserves 
plus dividend if declared. Very good. 

Shri NallShir Bharueha: May 
point out that much of what my hon. 
friend, the Minister in charge of this 
rna'ter, has said is really vague and 
nebulous, because when we talk of 
net profit, first the concept of net 
profit has to be defined by legislation. 
How do you calculate it? 

Mr, Speaker: He says in practice 
they are following the private com-

panies. If the hon. Member wants a 
separate law, he may have it. 

Smi Nausbir Bbaraeha: That is 
exactly what I am coming to. The 
time has now come .0 define every-
thing proper ,y and i:1corpora te them 
in a code whiCh will govern the 
financIal principees applicable to 
public undertakings. 

As you yourself asked, what is net 
pro.IU Wnat is Ine Loncep. of net 
PI'Ollt? That must be denned first. 
Ai.er takmg expens_s into account;' 
he says this is he net profit. You 
ju>t now asked: what about the reser~ 
ves? My hon. Iri .nd replied there 
ar2 certain reserves set aside. The 
re,erv.S themselves must be regulated 
according to law. 

For ins ' ance, under the Electricity 
Act you are permitted only to set 
aside three types of reserves and no' 
more. Certain concerns may say that 
they have earned so much ne, profit 
withou~ sett.ng aside any reserve 
whatsoever. One company may set 
aside a rehabilitation reserve, to re-
habilitate Ls worn out machinery over 
and above the depreciation fund. 
Another company, not being under a 
legal obligation, does not do so. Tha' 
will show more profit. This is all 
moonshine. 

Take for example the principle 
which you are applying in the case 
of :he railways. There also, depre-
ciatiOn is calculated on an ad hoc 
basis. If you calculate less deprecia-
tion, you will show more net profit 
The point I am making is that it is 
not merely enough for this House to 
regulate the form and the -method and 
manner of presenting balance sheeta 
and the method and manner of Par-
liament's control over H, but it is veq 
necessary that a general law should 
be passed which should lay down the 
principles as to how among other 
matters, the net profits of such under-
takings haVe to be calculated. Under 
the Companies Act, the method of 
ca lculating net profits for certain pur-
poses has been determined, and so, 
one can understand. But the Com-
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[Shri Naushir Bharucha] 
panies Act Is not applicable to th_ 
public undertakings. 

Shri llanubhai Shah: May I poi.~ 
out that the Companies Act is wholly 
applicable to all public sector under-
takings excepting those es:ablish-
ments where by a statute, some exem-
ptions might have been voted UPElA 
by the House? 

8hri Naashir Bharucha: My pem~ 
is ,hat autonomo·us bodiell do noi 
determine the net profit on the lias. 
laid down in the Companies Act. 
~hey· mayor may not. That is adiff-
erent point But there is no le,al 
obliga tion on them to determine not 
profits on the basis of tlleprinciples 
laid down in the Companies Act. 
Therefore, anybody can come up and 
AY that the net profit was so muc" 
and nobody can check it. 

Again,· the question of contributioll 
of public undertakings to the general 
~evenues must be reculated. It is 
110 use saying that a particular COB-
Cern will contribute one per cent, and 
another concern will contribu~e half 
a per cent. Some sort of minimum 
iiandard must be laid down, and the 
company or the undertaking must be 
asked to .account for not comin, up 
t. that .tandard. 

Again, so far as the prices are COIl-
eernell, profit has no meanin, unle. 
,"OU regulate the prices. If Parlia-
ment !las .. _trol over price rc 
lation of the products manufacturet 
or the ae"ices rendered by an auto-
ROmOlla body, then it is possible f~ 
that body, bein, in a monopolistio 
position, to push up the price to any 
leTel and increase ita not proft •. 
.ow, what 11 it that we are controll-
in,? We do not want to control 
merely the form and the content gf 
tile reporta and leaTe it to tho 8weet 
will of the GOTernment compani.. 8'l' 
autonomoUi bodi.. to decide their 
price structure in any way they like. 

I .hall ciTO a very typical uample. 
Tlu telephone rate. were pill UJI 
rec_tl.,. Who put them up? GoT-

ernment put them up uy executin 
action. This House was not consulte4 
and this House had no right to con-
trol it SllPposing the telephone ant 
the postal depar.ments, for exampl .. 
were taken up a. an industry or u 
an autonomous corporation, and wo 
had a law to control the work of thW 
autonomous corporation, then tho 
Minister would have had to come hero 
and justify the increase. 

[Sma l!~ Dtrn ift the Chair] 
Therefore, what I say is this that 

mere control of Parliament over auto-
namou. bodies has no meanin,. It 
is not an end in itself. The end a 
that the consumer must be protected, 
and for the protecjon of the con-
sumer, Paliament is at present com-
pletely helpless. 

Therefore, my suggestion is that tAo 
,eneral law should contain the prin-
ciples which will define the capital 
structure of public undertakings, tho 
method of computing net profits an. 
the method of settin, aside deprecia-
tion, and regulate many other finan-
cial aspects of public undertaking •. 

My hon. friend the Mini.ter ia 
charge has said that depreciation a 
being set aside on the basis of what 
is mentioned either in the Income-
tax Act or in the case of an electricit7 
company, accordmg to the reI evan' 
law. But may I point out that un-
lesa elaborate fundamental principl. 
are laid down prescribing how depre-
ciation is to be computed, It may n~ 
be ponible, with the b~t of goodwin 
in the world, for any autonomous 
eoneern to aet aside adequate depr .... 
ciation; it mi~ht alway. be either III 
ueel! or Tery probably, the depre-
ciation would be les., in order that 
the undertakin, milbt be able .. 
.how createI' net proft1:e. 

A,ain, it il necu.ry that s.cll • 
,eneral law should deftne the princi-
ples R8 te wltat is ·penniHi.le _-
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penditure' in arrivini at a 'reasonable 
l'e.urn' for a public undertakini. U 
» not enough merely to la, that it ia 
ahowini so much of profit. We are 
Rot interested merel, in the profit 
percentajjle. We are iD.ereated m 
findini out how much the COnsUDIel" 
us been mulcted in order to produce 
Ulat profit. 

Today, for in.tance, the case et 
penici,lin has been iiven. If, inltead 
llf having a particular price per unit, 
we put it up 50 per cent hiiher, still, 
the consumer will turn to the· Gov-
ernment undertakini for the satisfac-
tion of his requirement. You will iel 
• hijjlher price and say that you have 
made .0 much more profit! But m, 
I point out that the atftcienCJ 01 
management of public undertakinil ia 
not to be iauged merely b, the 
quant1.lm of profit that they make, un-
less such profit. are controlled b, 
law which Parliament has passed to 
regulate these profits? Therefore, a 
,eneral law .hould also include pre-
visions laying down the principles for 
determination of price structure of 
the products or lerVicetl of thte public 
underta.kines. 

The general law ahould also la, 
down what the reserve. should be. 
One autonomous corporation rna, 
.how that it has made a net profit of 
10 per cent and not set aside an, 
reserves whatsoever, because it ia 
under no legal obli~ation to let aside 
reserves. Another, working on a more 
prudent and sound basis ma, set aside 
three or four types of reserves and 
show 5 per cent, and ,et, fue financial 
position of the second undertakin, 
will be far better than the financial 
position of the firlt undertakin,. 

Therefore, [ 381 that aU thia talk 
et Parliamentar, control over auto-
nomOUl bodiee is futile unle81 we 
hu·e a law and Parliament hu ,ot 
the authoritJ to determine the prica 
structure, end it is not onl, that, but 
we .houM have what are prevalent 
jft the U.S.A, what are known .. 
re,ill.»r,- eorrunlRlClAII. In the U.I!!I.A., 

it particular railwa, wants ~ 

increase its fares-becaUSe they· are 
pr,vatot railways there-if a water 
company wanu; to ralSe its rates, if • 
,aa company wants to raise its rates, 
if an electricity company wanta to 
raise its rates, they cannot limply b, 
a stroke of their. pen raise the!r ratea. 
They have got to go before a regula-
Illry body and justify the increase-. 
Today, my hon. friend here, withou' 
coroi.ni . before the House, can .raiM 
the pr-ice of any product· of an aut~ 
nomous undertaking at his swee' 
choice, and I can do nothing about it. 
Even if the budget is submitted, it has 
no meaning to me, because I have n~ 
got the real power to control. Power 
to control does not mean lookini into 
the budget. Power to control meana 
controlling the undertaking itself in 
substance, and that cannot be dona 
unless we have regulatory legislatioa 
controlling the entire gamut of the 
activities of public undertakings. Thia 
~ what I mean by control. My hon. 
friend the Minister laughs, because 
he knows that it is not going to come. 
May I point out to him· that even 
casual glances at the reports of these 
public undertakings will illustrate my 
point. Today, I casually glanced at 
the latest report of the LIe. There, 
there ia one paragraph which saya 
that the expense ratio a. It readl 
thus: 

~The overall expense ratio, i.e. 
the ratio of expenses to premium 
income for the year is 28.7 per 
cent . .. ". 

Who i. wiser b1 thia type of report! 
What i. the meaning of expense ratio 
unless you determine what the per-
mislible or the legitimate expenditure 
is? If that is not laid down by 1a"" 
I can .ay that the expense ratie 
mean. nothinc. What is it that .. 
are tryinl: to lind out? Do we want 
to contol only the form and the skele-
ton of the budget and the report, or 
do 1I'e want to be able to control the 
.ubotance of the bud,et and the 
report? If we want to control the 
substance, that can only be done when 
we have ,ot a r.plato~ lelitlatia. 
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[Shri N aushir Bharucha I 
when we set up regulatory commis-
iions, as it is beillg done ill the U.S.A., 
·or when we create rating committees, 
etc., if necessary; in that way' oldy, 
real control can be established. 

As I said in the beginning, control 
ofParliamenl over public . undertak-
ing, is not an end in itself. It is a 
1Deans to an end. The end is a higher 
object, name.y that the consumer 
mU3t be able to procure, as a result 
of the existence' of 'public undertak-
ings, the goods which they manufa'c-
ture or the services which they render, 
at reasonable ra~es, and if we cannot 
attain that object, to my mind, no 
amount of parliamentary control by 
other means, which have been expres-
lied by the Estimates Committee, is 
loing to be effective or fruitful. 

Shri Jilipal Singh (Ranchi West-
Reserved-Sch. Tribes): I must con-
fess that I have never been friendly 
to the public sector. That is a pre-
judice which in certain sectors, certain 
llections, I should say, is not justified. 
But my prejudice is amply vindicated 
by the overall picture in regard to the 
performance of the public sector. It 
is not that I want to be prejudiced. 
I would like the public sector to do 
well. I am not one who has any 
indoctrinated ideology about the pri-
yate sector being better or worse than 
the other sector. But I judge by 
sheer performance, by "esults, by 
what actUally happens, by how I gain 
or how I suffer. It is a purely per-
sonal experience. 

Sir, I regret that in my own home 
Il'ea, the Jharkhand area, where the 
public sector is very prominent, I 
eannot say much in the way of cheer-
ing up my hon. friend opposite. He 
is a nice fellow, a young man wanting 
to do the right thing, I think he 
il'eQlly means IWell. He has aJi'l0 
learnt, since he joined the Treasury 
:Benches, to use very satisfying 
language. And I think he means well. 
But that is exactly where he stops. 
It is the same thing with the Leader 
of this House who has left his file and 

lone. w.sh he were present here, 
because 1 do want to talk about a 
sectoc no oilier hon. Member has so 
far men ,ion ed-that IS, the pub.lJc 
sector in the Ministry of·' De1ence. 
That L; also a publlc sector, it yO'u 
WIll forgIve me. In this particular 
debate and in this particu.ar Report, 
it does not come in; none-the-Jess, 
it is a publIc sector. There is the 
question of the manufacture of Avro 
748, the replacement for Dakota. II 
this House conscious of the fact that 
all ilie fighter squadrons have been 
starved of their· maintenance person-
nel in order to man this particular 
project in Kanpur so that Avro 748 
can one day be produced and shown? 
Unfortunately, the Minister of Def-
ence is not here. It L; highly impro-
per. If he were here, I would have 
crossed swords with him. The poor 
Leader of this House has now to 
carry the burd~n. 

16 hrs, 

As the hon. ex-Minister of Defence 
Organisation said this morning, there 
it is. We want to know-in the pri-
vate sector as well as in the public 
sector; the demand is there; the pub-
lic feeling is there--wha t kind of cost 
accoun tancy is being done in regard 
to this particular project. Can my 
hon. friends over there--they are very 
dear friends to me; make no mistake 
about it-say what is the cost of pro-
duction of this Avro 748? I shall be 
told-we shall be told-that as far as 
the defence of the realm is concerned, 
cost does not come into the picture. 
The cost is nothing so long as we can 
produce an aircraft! Is this an atti-
tude Parliament should accept? 

Then there is another thing also. 
I am afraid the other Minister Is also 
absent, I mean the young friend at 
mine across there who is now build-
ing an enormous Empire, greater than 
the British Empire--petroleum explo-
ration. I have talked about this 
beofe. I am very glad that my hon. 
friend, Shri Naushir Bharucha, has 
pinpointed this particular aspect. I 
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40 nO, agree w,th hun altogether. I 
do not know whether because the 
~""e"al electlons are in the offing he 
is prvtec.ing the consumer. I am 
doing a uttJe bit more than that. I 
would hke to protect the consumer 
lik~ my hon. friend, Shri' Manubhai 
Shah. I w JuJd llKe to do tha.-1.his 
is me type of language he is accus-
tomed to. But there is somethting more 
than that. I think the defen,e 01 
the re3.m is an tmpartant considera-
tion. We fight for petrol. The rest 
of the wor.d has been fightmg for 
petrol in the Middle East and every-
where el3e. They have been sacrific-
ing many other things for the sake of 
pet,·oleum. But are we fight ng for 
per"leum or are we just showing off 
-window-dressing-~aying 'Here we 
can also do these things'? There are 
other pe~p'e, the private sector. I do 
not care if they are foreigners. To me 
it is immater'al if they are foreigners, 
because when \ve want, we can 
nationalise any foreign concern, any 
time we want. When we are short of 
fund '. as we are, why this folly of 
trying to build up an Empire, a pet-
roleum industry, when We can use 
those funds for much better purposes? 
That is the point. It i~ a question 01 
priorities. 

I have no grievance if you nationa-
lise everything. Nationalise Parlia-
ment also (lnterruption). Why not? 
But not yet. My han. friends opposite 
behave as though Parliament has been 
nationalised. They will get a bit of 
a shock after 1962. It will not be 
that simple then. Now they may 
talk that type of language. 

What I am trying to get is this. 
Let us try to measure things with 
the same yardstick. My hon. friend, 
Shri Naushir Bharucha, has pointed 
out certain things. I am not an 
accountant, nor a capitalist nor a 
worker. So it is rather difficult for 
me; but I only want to judge things 
as I see them, as a man in the street 
lees them. The performance of the 
public sector, except certain particular 
instances, of '\he Hindustan Machine 
Tools, Hindustan Anti-biotics and may 

be one or two amers, wha,ever be 
W" Indu,,,lllaucs produced before wi 
ill ,e,:w£ '"', has been very disappo.nt,;. 
lng. i uU s.ar! With Rs. 75 crores iii 
DvC and suddenly go up to Rs. 150 
cron:!s. ..t:;ven then, we do not know 
where w" ar'e yet. Is my han. friend 
&oing to think that I am going to praise 
the pllilllC sector when I realise thai 
elec .!'lcal energy costs· a little less 
than 3 old palS" per unit, but at 
Randll I have to pay 7 old annas per 
un. t"! Is that not profiteering at its 
wrost? 

Yes, you can show wonderful divi-
den as. The Minis.er says that over-
all it Will be 12-15 per ceilt. I am 
not vt:ry disturbed by what dividend 
w~ are paying, because it is really a 
q ue,3 .• on of from this pocket to that 
pocket. Only some days back, my 
righ. han. 'friend, the Minister of 
Railways ... 

The Minister of RallwaJll (Shrt 
lagjivan Ram): What? 

Shri laipal Singh: Yes, every 
Cabinet M.nister is 'right honourable'. 
The question was whether the con-
tributlOn of the Railways should 
change from 4 per cent backwards or 
forwards. Nobody likes to give away 
anything. Why should my right han. 
friend, the Minlster of Railways, want 
to part with anything? But to him it 
makes no difference whatever. Whe-
ther he made a concession or not in 
agreeing to 4'25 per cent, it is the 
same pocket; it is the same reservoir. 
It is one pocket this side and one 
that side. Something like that seema 
to be the matter in regard to the 
public sector. 

I have no desire whatever to con-
demn the public sector as such, 
because our businessmen are not that 
wonderfUl people that most of us 
should stand for. That is a fact. But 
lit the same time, our public sector 
is not wonderful either. That also il 
the point. I cannot get up and say 
that the private sector businessmen 
are wonderful with an amazing mora~ 
lih' a!1rl the like. We have had 
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4ebates in this HoWie. 1 know their 
wealme.ses. but find there are 
Ctea.er weaknesses in the publio 
IeCwr. 

Take the D.V.C. What bave the)' 
40ne to my poor Adivasis? To thiS 
day. they have not rehab,lita1ed the 
dlsplaced persons. Wbat. have they 
done in the Smdri Fer<il.a;er area? 
What have they done in Chitt.aranjan? 
What bave they done in Rourkela? 
What have they done in Dandaka.,. 
ranya? 1 want to know. People, 
IUnisters and Chief Ministers. have 
a cheap way of talking like Moghul 
Badshahs about the Maharaja of 
Bastar beini a bad man. Have they 
forgotten the lesson of Dandakaranya? 
The lesson haa yet to be learnt by 
my hon. friends. That u also a public 
.. ctor project. I warn my non. 
triends on the other side and alse 
over there, because they are madly 
in love with everything that is public. 
public, public. They are absolutely 
incorrigible. You cannot teach thl'm 
anything. I wish they would nation-
alise themselves. That is the only 
thing they could do. (Interruption). 
I am not thinking in tennl 8.!1 Shri 
Bharucha and others; what dividend 
70U get; what prot'lt yOU ere gettinc· 
There are certain things which are 
imponderable, that you cannot mea-
lUre arithmetically, in terms of "per 
eent or 5 per cent or e per cent and. 
the like. 

Take the question cd health. That 
ia also a public sector. It il some-
tlainl!: you cannot meuure. 1 de 
commend two or threl' public leCtor 
.roject.. I cannot commend the reet 
.J. them. I ... Uh ... e had the couraie 
In thU country to admit that the 
llrivate !lector, at leut in the First 
l.I'i.,.. Year Plan, had a better perfor-
mance than the public sector. It ia 
a fact. It iI a question of arithmetic. 
Do my private sector supporters deny 
taI.! 1(ow, in the Second Five YHr 
Plan, we have not yet cot the ftgurs. 
About the Third Fin Year Plan, .... 
ara ltill thinkin,. But I am one of 
tholle who bali.".,.e in the 1baery of 

pe=>nality, penonality of the publil 
sector. It has developed a personalit7,. 
Mr. Clwrman; I have little faith ia 
it. 

Shri loachim Alva (Kanara): sa, 
I am grateful to you for havini called 
me unm~dia,ely after my eloquen) 
and esteemed fnend Sbri Jaipal 
SlIlgh. No better Champion of privata 
enterprise cou..d bave spoken in tha 
manner as Shri Jaipal Singh. I hava 
lome sympathy for h,m when ha 
spoke of the poor Adivasis bem, 
turned out of the factories. Govern~ 

ment machinery, government bureau-
crats are sometimes ruthless. Poor 
people whose houses have been taken 
away in th058 areas have not been 
compensated. They have not been 
compensated and nothing has been 
iiven to them in the shape of habita-
tion. I am one with him where com-
pensation is concerned. Due com-
pensation should be paid to those who 
are thrown away from the factory 
site., who are thrown away merciless-
ly, who have no homes, whose ances-
tors lived there for centuries together 
and perhaps they do not get a little 
ahelter to lay their heads upon. That 
is the trouble about Shri Jaipal Singh 
and hu people. If that is so, the 
House is entitled to give him full 
eupport where people are being up-
rooted, where they are being givea 
no shelter, where they are not pro-
.,.ided with any housing nor food. 
They ought to be looked after. That 
I.e where ... e come. 

But he haa not been fair in regaI"t 
to other things. He has been kel'pinl 
• blind eye about the factories whicll 
the Government of India have built 
for the people of India. I had a 
chance during thl'! Ian oi yelU"l! to SH 
lOme of these factories from America 
right into the Soviet Union, into Ger-
many, Great Britain and China. But 
none of our factorie. ara as bad .. 
they are paint!!'d. They are almost a. 
good u tho. beat of thOia in other 
countries, tha. I have Men in all ., 
world trav.l. th_ f-our YMZW. 
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The ycun« men who are workinc in 
OUr factories are fired with patriotism. 
They get lesser aalaries,-that pinchell 
their shoes, nay their stomachs; but 
they are working with apurpo-e.· 
They ha"e not got the profit moti"e!. 
The wealthy man in India today ia 
the wealthiest any time in the history 
of India-let us be frank about it-
either in the Ancient India or the 
Medieval Ind;a or the Moghul period 
or the British period or even the 
Gandhi eca. The wealthiest man in 
India today is wealthier than any 
periOd of human history or the history 
of India. Let Us not forget that. 
These invis;ble champions of the pri-
"ate sector, these invisible champions 
of the wealthy man forget that. They 
want to make this Parliament a little 
instrumen t to increase their wealth. 
That il where we come in. We have 
,ot to account for the 300 millions of 
the people of Ind:. who have no "oice, 
who do not want to talk about it ... _ 

An Hoa. Member: Four Ilundred 
millions. 

Shrl J"oachim Aln: And this pri"ate 
8ector wan:s to strangle us. My hon. 
freind, Shri Jaipal Singh wants us te 
be at the mercy of the foreign oil 
companie;. Even Mr. Kennedy, and I 
pay my humble tributes to him, who 
fought agamst an elderly and more 
experienced opponent, who had to 
fight a,ainst his own men of the 
Tamanny Hall, and win one of the 
createst elections in American history. 
He had to fia:ht oil tycoona. Thi. w. 
one of the a:reatest elections in the 
kistory ot the world. I spent tI weeki 
,oin, about seein, the elections. One 
et the plank. on the platform of llr. 
Xenn.cl.y _I cuttin, down the wealtla 
of the Texu oil owners. Mr. Nilro_ 
aid, 'N othin, doin,. I mall not toucll 
the TexBe oil ownert.' llr. lCennedy 
told them that it wu the main plank 
of hit platform. It was one of the 
major items of llr. lCennedy who WOIl 
by a "ery narrow majority. But, 
h_ our friend lIay., we shall not ex-
JlOl't ell blR import Ml all the time. 

How did Hitler lose the war! Be-
caus. he had no tankers. The aero-
plane; were bombed out; the oil was 
lost. I am glad that the hon. Prime 
Minister, the Planning Commissioll 
and the Mini.ter of Oil han .eea 
from the bottom of things. We must 
ftnd oil here or there. We have to 
produce it at any cost, even if it 
means lots of money. Even the milIlo-
na'res of the West who have made 
money on Middle Eastern oil,-
uen they had to SPend a lots of 
money. What I want is that we 
shQuld exploit all our resources 
(lnterruption). I do not want to be 
interrupted. I heard Mr. Jaipal 
Singh's speech with rapt attention. I 
could have interrupted him half a 
dozen times if I wanted. Let him not 
please interrupt me. We cannot 
allow the foreign oil companies to 
strangle us In times of f!mecgency. 
They qay say that they cannot supply 
us a gallon of oil. Today with self_ 
respect, honour and courage we say 
that We are goina: to build our refiner-
ies; that we are going to exploit and 
refine our oil; we are not going to be 
at the mercy of anybody, be it from 
the East or be it from the West. We 
want to be independent; we want to 
have our own oil so that Our ships 
and machines may be kept aoing. 

If . there is trouble with Goa~d 
Goa is going to be one of the hostile 
bases in a future war and Goa may 
be as worse as Congo one day-if oil 
fa denied to us what are We going 
to do? We want to be independent. 
We haVe got such great factories as 
the Hindustan Aircraft Factory, the 
pride of our nation. We have got the 
Chittaranjan; we ha"e got the Integral 
Coach Factory, the Hindustan Machine 
Tools Factory. There are other fac-
torie3 also for which we can hold o~ 
head erect. 1fe ha". the mighty Air 
India International lin.. But, Shri 
Jaipal Sin,h baa thrown mud at all 
these thin,.. It Is not fair' it is not 
fair; to our youn, men' in thOle 
lactorie.. 1fe ha"" kJd_y a num-
ber of creat 'actorls. I can tell 
him and I repee~ It that all til •• .rae.. 
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tories, some of them, half a dozen of 
them, I think, are as good as the best 
in thQ world. 

The e is the Hindustan A'rcraft Fa:-
tory a, Bangalore. I went down the 
road when one man wa: going on a 
hunger strike. 1 said, 'What are you 
domg; why are you obstructing pro-
duction in the factory?' Some one 
came and said that he would beat me 
up. 1 said, 'I have faced rotten eggs 
and brickbats; you cannot cow me 
down like this'. Thereafter othe s 
came up an told me that it was the 
Government of India and the Govern-
ment of Mysore and the management 
and those Walchand's succeS:::iors, the 
founder dlareholders who were nat 
g'ving them a fair deal. I felt that 
they had a case. I raised the matter 
here in the Defence Committee and I 
am ve y happy that the new Air Force 
Chief, Air Marshal Engineer who went 
there as General Manager set tled the 
dbputes with a firm friendly hand, to 
the satisfaction of labour. 1 had the 
joy of going and speaking to the 
labourers in the fa~tory as 1 go and 
meet other worke"s in other factories 
in other parts of the world. 

Shri Jaipal Singh mentioned about 
the Avro 748. Does he not want us 
to have aeroplane,? Does he not 
want Us to be self-reliant? Are we 
jtoing to go to all parts of the world 
with a bigging bowl all the time? We 
have to stop it within the next 3 
years. I may tell my hon. freind, 
that, after seeing factories abroad, we 
i:an produce anything and everything 
lrithin the next 3 years with or lrith-
out fereign collaboration. 

Shrl JaipaJ SiDch: Wonderful! 

Shrl Joachim Alva: It only calls for 
hard work. We have to work hard, 
AS even the Prime Ministers of other 
countries have gone out to work for 
one month in the factories or in the 
fields. When I went to China and 

asked why Mr. Chou En-Iai looked so 
thin, they told me the: M·. Chou 1!!n-
lai had to work in the factory or ill 
the field. 1 do not want our Prim~ 
Mini ter, old as he is, to work. But. 
we have to set an example. We con-
s der man ual labour ignoble and dirty 
(Interruptions) . 

Mahatma Gandhi called up his fol-
lower, and said, 'You want to be 
leaden. Go and wash the lat ine and 
then come up to me. We have to 
lear" these lessons .... (lnteTTUptions). 

Shri Braj Raj Singh: Why not YOll 
do it now? 

Shri Joachim Alva: Do you wani 
me to go and wash the latrine in this 
Parliament? 1 will do it. 1 will 
show to you that I can do it. Do not 
laugh at it. I met Mahatma Gandhi's 
30 follower, in the N asik j ail and 
they told me what he said, 'Go and 
wash the latrine and then come to 
me'. That is the principal. (lnte,.-
nLptions). If you want 1 shall show 
it to you. Do you mean to say that 
I do not mean what 1 say? What I 
am saying is that we should believe 
in the dignity of labour. In the 
United States, the home of capitalism, 
everybody does every kind of job. 
If We want to build up our country 
We cannot have casteism Or superiority 
of the race. We cannot sit idly and 
let somebody else do things; We can-
not look upon them with contempt 
and call them Harijans and what not; 
We cannot do that. This is the 20th 
century. If We want to build uP 
State enterprises, We have to do 
everything ourselves. 

My time is very short. I have 
many other points. The list of our 
·state enterprises is not complete until 
We take the last vestige of transport 
in our hands. We cannot allow the 
automobile industry to be left in the 
hands of a few people, who sell cars 
at Rs. 12,000. The 1958 Chevrelot is 
obtainable in the United States for 
less than 500 doJlars-leso; than lls. 
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2508. If a first-class car of the 1959 
model is available fa" less than Rs. 
2500 there, a poor-class car, in a 
tottering condition is sold here tor 
more than 2000 dollars. Where i3 the 
poor man to go for that money? We 
are content because there are rich 
people among u; who either beg, 
borrow or steal or put their hands into 
lIomebody else's pockets and pay the 
money for such cars. We cannot allow 
this to go on; the han. Minister must 
bring the car magnates to book. 
Within the next three yeaes, we must 
produce strong cars with four doors, 
strong cars which can run from Khy-
ber to Comorin. India is a vast land 
and people want to take some of their 
goods. The car must have four 
doors.... (Interruptions.) I have 
never interrupted when they were 
speaking. Be a gentleman; be an 
Oxford gentleman that you are! 

What about shipping? Shipping to-
day is in the hand., of half a dozen 
people. It seems as if it is handed 
down from father to son. For the 
last ten years, I have not "ucceded in 
putting one good boy in the sh\pping 
line. 

Mr. Chairman: The hon. Member'. 
time is up. 

Shrl Joachim Alva: I have been 
interrupted many times, Sir; please 
give me a few more minutes. I had 
given first class boys but not one 
srupping magnate has ever cared to 

.enquire from them; do you want to 
have shipping as a career? The doors 
are clOSed to these boys. They come 
trom the West Coast, from the sh'pp-
ing line, from the fishing community, 
boys who are as good as the best sailOl'l 
in the world. But no. On the other 
hand, these magnates want more and 
more money to be voted by this Par-
liament to run ..nips tor which they 
are not accountable to Parliament. 
The Hon. Minister mUst sooner or 
later make the motor industry and 
sh'pping tonnage to be exclusive pre-
rogative of this House. 

There is one more po~t about 
. :J.hour. There are so many factories 

but nobody seems to be worried about 
labour. I raised this point in the 
time of Kerala debate in the Congrew 
Parliamentary Party. We have got 
three large ~teel plants, probably the 
largest ones in Asia. In the United 
States they had a three month steel 
strike and that was a deadly struggle 
be:ween labour and Capital there. 
They closed down their mills for • 
long time. It was a terrible battle. 
We do not want those battles to be 
waged in our factories. A lawyer in 
my constituency wrote me a piteous 
letter saying; "My only oiOn was found 
lying dead on a tcack in Rourkela but 
no letter has come from the Manage:'". 
I tried and wrote to the Minister. 
We must have a straight, uniform 
honest code for the employees; we 
must guarantee their provident fund, 
their family fund, their quarte:s, 
drinking water, medical attention, etc. 
These must be guaranteed. We C3.n-
not have these things only for a few 
people, while hundreds of thousands 
ot families rQma'n neglected. Labour 
mu,t come into its own. Where the 
Government factories are conce'ned, 
they must take pride in saying that 
the labour relations are in Govern-
ment factories most cordial and are 
the best that can be seen anywhere in 
the world. Unless We do these things, 
We cannot keep the wheels moving. 

I have many more points, Sir, but 
shalJ .it down after having made 

these point,. 

Shri Morarka: Sir, I am very grate-
ful to the hon. Member who has rais-
ed this discussion today on this im-
portant subject. I am also grateful 
to the hon. Speaker who, realising the 
impoctance of the subject had extend-
'ed the time from two to four hours. 
'{Ie haVe got HI statutory corporat'on9, 
45 companies and 17 departmental 
undertakings which more or le.s con-
trol our public enterprise;. In these 
public enterp-ises today we produce 
airt'raft, steam ships, locomotives, rol-

. ling stocks, mach 'ne tools, heavy maclrl-
nery, heavy electrical rna-hinery, ferti-
liser, anti_biotics, drugs, insecticides, 
electricals, scientific instru,ments, steel, 
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eoal, oil, oil refineries, cables, minerals, 
etc. The public sector has the monopoly 
of air transport and life insurance. It 

, also owns shipping corporations, bank-
ing and general insurance to some eX-
$ent industrial finance corporation and 
a l~ of export and import trade. TIlls 
is in addition to the two ancIent pull-
lic unde. takings which the Govern-
ment always managed, namely, rail-
ways and the post ol'ftce. The hon. 
140ver has already pointed out that 
apart from the vastness of this sector, 
the public funds involved in the pub-
lic enterprise are about Rs. 2,000 
crores. From another point of view 
also, the importance of this sector iI-
highlighted. In the Third Plan period, 
We expect the public .ector to make 
a contribution of Rs. 440 crores to-
wards re..ources. 

It is quite true that many of the 
hon. Members are rrot quite satisfted 
with the perfonnance and achieve-
ments of our public sector. Looking to 
the time that we have given to its deve-
lopment and looking to the fact that 
the achievements elsewhere in the 
world are not 10 bright as they are 
~ere, we have no reason to be disap-
pointed. But we cannot deny the fact 
that within the country the achieve-
ment u highly uneven. In .ome cor-
porations our achievement is very 
bright while in other; it l8 rather dis-
appointing. Our achie"ements in the 
Chittaranjan locomoti"es, a depart-
mentally managed undertaking are 
much more encouraging than our 
achievements, for example, in the 
National Coal Development Corpora-
tion.. Once we accept that the public 
sector has corne to stay and that we are 
eoing to rely more and more on its 
resources, for our development plalll 
atc; the next question that naturally 
'arises is this: what should be the pro-
per from or aeeney to manage and 
administer the affairs of thesE' va.t 
IIlterprises? It hal been .. id that the 
matutory corporation. lire the proper 
fonn bec!luse they could ,have auto-
:aorny and COUld, be free from Govern-
·ment roles and recuI&ti~ which are 

rigid and irluome. They muiJl ha". 
their own service rule. free from civil 
service rules and SO on. I am one wha 
supports this idea. I also feel that 
when it. activity has to be run pro-
perly and efficiently, it can be done 10 
only if the enterprise is run on busi-
ness principles. And since that iii not 
possible without full autonomy purpose 
we must haVe a special corporation 
or a public companies. That is then! 
must be flexibility of operation and in 
the words of one eminent auther 
'they mwt be given a private life of 
their own'. But the real que~tio. 
which I want to pose this afternoon 
is this: ar., we really giving these cor-
poration. the autonomy they need! 
Are they civen a private life of their 
own? Or, ara we craatine these cor-
poration. only in name so that thiI 
Parliament may not have full accoun-
tability, so that the Public Service 
Commissions may have no say in the 
appointments and the Auditor General 
may not have an opportunity to audit 
their accounts. I think it would be a 
wrong impression to give that these 
corporatiolll are erea ted not because 
real autonomy is needed or is riven 
to them but because the 14ininers and 
the Governm.".t want to exercise 
more execuiIY. poyer. behind closed 
doors, 10 these autonomous enterprise. 
are created, powers-governmental 
and mlnistrial are exercised fully and 
yet and yet the Parliam.".t, the Public 
Serrice Commission and the Auditor 
General are k~t at arm's lmca. 

It is difllcult tor ma to acree wit). 
the hon. 14~ber who llaid that th. 
parliamentary control is only in name. 
Whatever the Rules oj Pt-ocedure, We 
.ee the nature of questions actuall,. 
allowed and the number ot occanolll 
on which the .ebates were permitted 
in this House. They are quite rr.. 
quent and the r.ope 1s ".,ry wid .. 
There can be no dispute about it that 
we have had eneu«h accoun·lability 
from these public corporat!ona. 

I am entirely one with thOle hOlL 
Member. who ha"e suggested that 
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before any activity is entrwttd to sceptical about the wisdom of 
either a company or a corporation taking a civil servant just ClD 

there must be a justification for it,. the ",erge of retirement, and 
tIlere must be a scrutiny of that made making him the head ef a 
"y this House. A recommendation National Board, with twice the 
to that effect has also been made by salary he was receiving while he 
itte Estimate'S Committee, and this is was a permanent secretary of • 
I practice followed even in the United Department, over three times the 
Kingdom where public enterprise is pension he expected to obtain, 
comparatively less developed. What and, probably from seven to ten 
\hey do is, once they decide that a tdditional years in his career 
public corporation has to be created beyond what would have been 
they appoint a committee and that open to him in the Civil Service. 
oommittee goes into the details about I doubt whether this kind of 
t!le sizp of the corporation, the actual choice is likely to be good for 
torm etc. and at that stage the Par_ morale in Whitehall." 
Iiament also hal a full say in it. I 
.uite appreciate the point made by 
my hon. friend Shri Mathur that when 
ijley start a company or .... hen they 
entrust some work to a company the 
Parliament has no say in it, whereas 
when they create a corporation the 
whole matter is examined and scru-
w,ised by the Parliament. The only 
occasion when Parliament can have 
a say in the case of a company it 
when the Minister comes and asks for 
the capital to be subscribed for that 
company; otherwise the Parliament 
does not come into the picture at an. 
Therefore, 1 entirely agree with . the 
news of the Estimates Committee that 
tlUr pattern, our instrument of public 
C1terprise should be a· public cor-
poration. But 1 may confess that 
lIVen about public corporation, Sir, 
there is not an undivided oplOIOn. 
There are many eminent authors who 
luve said that public corporation i. 
aot such a desirable thing or an un-
lIlixed blessing. 1 will quote only one 
author-Harold Laski. Talking about 
public corporations, thit ill what Ia. 
aid: 

"I am not myself convinced 
that U1e Public Corporation hu 
• hown res.lts ao much better than 
those of the Post (lllk~ that it 
may be regarded as the leneral 
type which with appropriate varia-
tions, will be the basis of all 
future nationalisation. 1 am far 
from persuaded that· the recruit-
ment of the Wational and 
Regional Boarlb is, so far .. ~ is-
factory; 1 am, for instaBce, ",ery 

So the point is, even about publie 
eorporations the opinion is highly 
divided. 

According to me, Sir, there are tww 
main reasons for the failings of our 
public corporations. One is th. 
dearth of managerial talent, and th. 
other is an abundance of funds. It 
mlllht sound paradoxical to say thal 
But 1 am quite convinced in my mind 
that if these corporations had limited 
lunda they would have been able to 
abow better results, because in that 
eale they would have been compelled 
to cut their coat according to th. 
cloth. Because they are government 
corporations and because there is no 
limit at all on the funds available to 
them, they are inclined to treat publi. 
money with a certain amount of 
laxity. If the main principle of form--
log a corporation is accepted, namely, 
limiw,g their finances or makinll tim 
1\nances self-contained, I think, _ 
could have done much better. There 
must be a rillid restriction on th. 
amount made available to them. 

TalkinC about managerial talent, _ 
have in these various corpora tiona an • 
companies boards of directors. I de 
not want to criticise any indiYiduaJ 
member of any board, but you would 

. be surprised to know that there it 
OIle government oftl.cer who i. a direo-
tor of 9 corporations and out of theM 
• corporations he Is Chairman of !we 
corporations. There ill ano'her go",-
ernment oftlcer, again, a very acti_ 
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[Shrl Morarka] 
m~n, who is director of B corporat'ons. 
"There is a third officer, a very senior 
aecretary, who is direc or of 7 corpora-
tions. There is yet another gentleman 
who is director of 7 corpora ions. 
There are in all 17 government em-
ployees who are directors in more 
than four corporations and yet they 
are working as government officers. I 
wonder whether it would at all be 
possible for them to do jus ice either 
to t he corporations or to their official 
duties. 

I wish, Sir, to conclude by only say-
ing that these concerns mu,t, above 
all, be run on the business basis and 
on busine'S princip~es. This is what 
Prof. Galbraith had to say 011 thiJ 
point: 

"In the old days, the principal 
enemy of pub!:c enter!>rise was, 
no doub~, those Who disapproved 
of socialims. Now it is the socia.. 
lists themselve:l. For it i< SOC1a-

lists who refuse to consider 
seriously the pecullar require-
ments of the modern productive 
-enterprise, whether pub:ic or pri-
vate; who decline to give it the 
autonomy it must have; who des.. 
troy it by meticuously passing on 
its decisions and thas forcing uoon 
it an intolerable and unworkahle 
centralisa jon; who decline to see 
that the organisatlOn of public 
-euterprise. must keep pace wi h 
new cond'tions and new tasks; 
who are careless about the stan-
dards :0 which management of the 
. enterprises must be held; 
and who, on occasion, encourag .. 
workers and consumers to appro-
priate the surplus on which ex-
pansion and growth depend and 
wi hout which there will be 
.rtagnation. Above all, it is socia-
lists who are t''!sponsible fOr the 
paralysing belief that success is • 
macter of faith, not work." 

Shri Jndrajlt Gupta (Calcutta-South 
West); Mr, Chairman, Sir, I am one of 
those incorrigibles to whom Shrl 
!aipal Sinlh referred, and I am speak-

ing on behalf of the Incorrigibles. My 
brain has been washed and I am not 
ill the fortunate position of .hose who;e 
brains are unwashed. So I have to 
make clear once aga '.n our stand re.,. 
garding this public sec or. Let it be 
made quite clear that the public sec:or 
is not in our view equal .0 socia ism. 
Everybody knows in the modern world 
that in countries whHe ('apitaist sys.. 
tern flourishes there is an increas ng 
tendency towards public sector or 
Government ownership in varioUll 
sectors of economy. Nobody sugges:! 
in those coun Ties that socia list 
changes Or socialist reforms are being 
implemented. Nevertheless, the facS 
remain, tha: in a countr~ like ours we 
are firmly of the view that without • 
public sector in cer.ain strategic sec-
tors of the e('onomy it is not possible 
for a country like India, . which hili 
been under-deveoped and kept back-
ward by certain external forces for so 
long. to develop at thp speed at which 
it is required to develop and along 
lines on which it should develop. 
Therefore, there is nothing sentiment-
al or doctrinaire about this. It arisell 
ou~ of hard reahty, because I have yet 
to know of any under-deve:oped coun-
try in the world, particularly in lnia 
or Africa, where it is being po,sible 
tor them to build up their economy 
On a s rong, independent footing with-
out hav:ng a strong public sector in 
certain vital, strategic, key sectors of 
the economy. That is the reason why 
we do support the public sedor and 
we shall continue to support it very 
strongly. 

But, at the same time, that does not 
mean that we never cri icise the 
public sector or the way it works. If 
a drowning man 15 handed out a life_ 
belt he will use that life-belt. But 
because that life-belt may be old or 
rusty he will not throw it away and 
prefer to drown. We believe that the 
public sector in this country, as many 
han. Members have dilated upon, does 
suffer from some very very glarin, 
defects, irregularities, maladministra-
tion and all those things. It sho,!ld be 
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trenchantly criticised and exposed. But 
with what object? Une object can be 
to make the object of the attack the 
abolition of the public sector alto-
gether. 

Shri Jaipal Singh: No, no. 

Shri Jndrajit Gupta: I am glad to 
hear .hat. The other may be the pur-
pose Of rectification, because I belleve 
all these things from which the public 
sector enterprises are suffering, many 
of which have been expanded upon 
here, are nothing divine or ordained; 
they are all man made things and 
any.hing which is man made can be 
corrected by man. Therefore, while 
extending full support to the public 
sector from this point of view when 
we believe it is a strategic necesSIty 
in a countr:, like ours for building up 
and developing the economy, at the 
same time, any criticism we have to 
make of the working of thaI .ector 
from Ls day-to-day aspect is only 
because we are motivated by a desire 
tha t the publlc sector should function 
bet.er and more efficiently and should 
rea,ly be what it should be, namely, 
an effective instrument of planning in 
the hands of the Government. It 
sbould be an instrument or tool which 
r.an be used scientifically and in a 
planned way by the Government to 
advance the whole cause of the 
economy. If it does not fulfil that 
purpose, then certainly we shall be the 
first to oppose it and the way in which 
it works in this country. 

As far as some of the most unfor_ 
tunate consequences of the way things 
are being developed here sometimes 
are concerned, I should like to say 
thIs. Shri JaipaJ Singh referred to the 
way in which Adivasis and so on are 
being· evicted from their lands or not 
being rehabilitated and so on. On that 
there can be no two questions. I can 
assure him, however incorrigible we 
may be as regards the necessity of 
planning and public sector, that if it 
is a question of rebabilitating the peo-
ple who are evicted, we shall fight 
tooth and nail and stand shoulder to 
shoulder wLh him to see that those 
1579 (Ai) L.S.D.-8. 

people get their rights. But that does 
not mean that we make an overall 
attack on the public sector. 

Having said that much, I shall pro-
ceed to the next point. Time is very 
limited. A question has been raised 
about the profitability, productivLy 
and so on about the public sector 
enterprises Shri Naushir Bharuch 
has said, and in roy view quite cor-
rectly, that profits cannot be an 
end in themselve.. It is quite correct. 
But it is also true that we want these 
public sector enterprises to earn pro-
fits for the simple reason that if they 
are to serve as instruments of planning 
then they must have to make a contri_ 
bution to our developmental revenue. 
I fully support the idea expressed on 
that by Shri Harish Chandra Mathur. 
but ic is also true. and I agree, that 
unless planning is done in such a way 
that planning of profits and planning 
of prices go hand in hand, these 
projects are not likely to serve the 
cause of the public and the country as 
they should. 

For example, in a particular field, 
while the public sector enterprises 
may be thoroughly justified in placing 
considerations of profit above every-
thing else, in another sector, if it 
applIes the samE principle, it will lead 
to distrous results. For example, 
mention has already been made about 
the anti-biotic plant at Pimpri. I say 
that that plant cannot be put on the 
same footing as a plant set up for 
making machine tools or steel, for 
example. Anti-biOtic is something the 
people need. Vast millions in our 
country are suffering from diseases of 
every kind and it is impossible for 
them to afford imported drugs at high 
prices. Certainly. it is welcome that 
the Government of India should step 
in and set up an anti-biotic plant. 

What shOUld be its object? Its 
primary object cannot be to make 
profits; its primary object must be .•. 

Shrl Barish Cbandra Mathur: They 
have brought down the prices by more 
than 100 per cent. 
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Shrl Jaipal Singh: By 69 to 70 per 
cent. (InteTTt£ptions). 

Shri Barish Chandra Mathur: This 
is not the first cut, much more 
been done earlier. 

Shri C. R, Pattabhai Raman: 
price is much less now. 

has 

The 

Shri IDdrajit Gupta: Nevertheless, 
the fact remains. As far as my know-
ledge goes, when the Government of 
India entered into an agreement with 
the World Health Organisation and 
th" United Nation~ agencies for the 
setting up of this plant-they have 
got some big grant there too-the 
terms Of the agreement stipulated 
quite clearly that the object is to pro-
duce penicillin and other anti-biotics 
most economically as a national en ter_ 
prise on a sound business basis and 
naturally on a non-profit-making 
basis. But it does not mean that the 
company is to make no profit as such. 
What it means is that profiteering in 
drugs, in anti-biotics, at the expense 
of the consumers should not be done. 
That is what it means. 

I find in the annual report of the 
Hindustan Anti_biotics for 1959-60 
that tliey very proudly claim a net 
profit of Rs. 76' 85 lakhs. If that wa" 
the Hindustan Machine Tools, I would 
be the the first to cheer' it, but tbe 
trouble is, we learn from reliable 
medical sources and medical men that 
penicillin can be sold at half the price 
at which it is being sold now. Obvious-
ly there is a margin; if they are able 
to make Rs. 76 lakhs as profit ... 

Shri C. R. Pattabhi Raman: Does he 
not want reserves for expansion ann 
which could be ploughed back? 

Shri Indrajit Gupta: I want expan-
sion, but you know the quality of thi> 
penicillin that is manufactured in the 
Hindustan Anti-biotics. You know 
t.hat a large number of medical men 
are rejecting it and I have seen it 
myself. They are just yellow lumpy 
things which coagulate into lumps. 
But for the fact that bulk purchases 

were made by the Army-bulk pur-
chases of these anti-biotics are being 
made today by the Army-and if these 
bulk purchases were stopped, I do not 
know what sort of crises this company 
would fall into. I want gOod quality 
of anti-biotics, but I want them above 
all, even at the cost of profit or with 
very Ii ttIe profit, to supply them at 
prices which the people in this coun-
try can afford. If that is not possible, 
why are they making this and for what 
purpose? 

This is one example I gave. In other 
companies, in other fields, totany dif-
ferent types of things are being pro-
duced, and I should think that one of 
the objects must be to see that cost of 
production is brought down, waste is 
eliminated, profits are increased and 
economic return are earned so that 
they can be used for our develop-
mental revenues. 

Shri Naushir Bharucha has pleaded 
the case of overall legislation as far 
as I can make out, and I am not quite 
clear yet on this point as to whether 
that would be a very desirable state of 
things. I am certainly one with him 
that Parliamentary control over the 
broad policy should be there. I do 
not mean control over the day-to-day 
administration, and I am not one of 
those people who are saying that the 
day-to-day administration of these 
public sector enterprises must be 
subjected to control by Parliament. It 
is an impossible, unreal and imprac-
ticable thing and no known enterprise 
can work like that. But in regard to 
Parliamentary control over the broad 
working of these enterprises also, I 
must submit that Parliamentary con-
trol is still in a very, very infantile 
stage. 8hri Nausbir Bharucha has 
expounded on that, and I do not wish 
to add to what he said. Even if a 
legislation cannot be introduced imme-
diately in this regard, I would like to 
invite the attention of the hon. Minis-
ter to one aspect. We heard some-
thing sometime ago about the recom-
mendations made by the Krishna 
Menon Committee-a Congrees Com-
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mil tee I think-which was set up to. 
go. into. the questiDn. There was quite 
a lDt Df publicity given to. it. They 
recDmmended that in addition to. the 
Estimates CDmmittee and the Public 
Accounts CDmmittee, a third Parlia-
mentary cDmmittee ShDUld be set Up,-
a standing cDmmittee,-which ShDUld 
have a greater degree Df brDad cDntrDI 
Dver questiDns Df pDlicy and the wDrk-
ing Df these ~nterprises. I do. not 
knDw what has happened to. that re-
cDmmendatiDn, I think it is a gODd 
idea and as far as I knDw, many 
experts like Prof. Galbraith Dr PrDf. 
Hanson and aU thDse peDple have sug-
gested similar things many times. 

FDr instance, in the British 'Parlia-
ment, there is a Select CDmmittee 
whDse specific purpose is to. cDllect 
facts and infDrmatiDn regarding the 
wDrking of nationalised enterprises. 
We are told that the British Parlia-
ment as a result of the working of 
that Select CDmmittee, has gDt very 
valuable information at its dispDsal 
which enables Parliament to. get a 
much clearer idea Df what is gDing on 
there. Why cannDt we have somethinl( 
like that here? 

On the questiDn Df managerial 
administration, I support the views 
expressed here, and I think that is 
pretty universally recDgnised nDW, 
namely, that retired civil servants and 
retired General Managers Df rail-
ways are nDt the best peDple to run 
these thinl(s Dn a busines, fODting, 
because they are accustDmed to. a com-
pletely different set-up and a different 
outloDk and different rule~ and rel(U-
latiDns. Of course the Minister will 
probably tell us that until we have 
qualified people we have gDt to. clD 
with them. TherefDre. I want to. know 
what is being dDne to. train up techni-
cal peDple. I think the training 
scheme requires much more attentiDn. 
There is certainly a very half-hearted 
approach to. the ollestiDn Df training 
up a specialist cadre who. are capable 
Df taking over the administrative PDSts 
Df these firms. It Is nDt tbat we 

always go. to. retired civil servants. FDr 
example, I may refer to. the gentleman 
who. was Dr is sti!1.-I do not know-
the head of this anti-biotic plant. I 
am tDld he was a barrister and a tube-
well expert. He is now making anti-
biDtics. Certainly we need not have a 
retired civil servant for that. 

In the Hindustan Machine Tools at 
Bangalore, whose record of production 
has been very good, as Shri Alva 
pDinted out, very gOod labour and 
management relatiDns were being built 
up. The hon. Minister knows about it. 
Unfortunately the whole experiment 
has broken down. You may say that 
despite that, there is very good pro-
ductiDn. Let me tell you that that 
union representing 99 per cent Df the 
employees was run by people who 
are incorrigibles like me. Had they 
not been incDrrigibles. production 
would not have come the way it has 
CDme. I will say with all responsi-
bility that in spite of that, the jDint 
management council was sabotaged, 
by whom? The primary responsibility 
rests On a gentleman whO' has been 
given the post there of PersDnnel 
Manager and TDwn Administrator. He 
was a third class graduate of the 
MysDre University and a lower divi-
sion clerk of the Mysore Government. 
Because he is SDme relative Or friend 
Df some Minister, he was given this 
post. We haVe had cDntinuous co.m-
plaints from the union that this chap 
is trying to. sabotage it. Ultimately 
sDmething has happened. Of co.urse, 
there has been no. strike there because 
there are some incorrigible people like 
me there. It is a public undertaking 
and it should be protected. 

These are the sort of thingS which 
ShDUld nDt be allo.wed to. go on. There-
fore, I hDpe the hon. Minister will take 
many of these things into. cDnsidera-
tiDn. 

Shri Tyagi (Dehra Dun): Why are 
YDU so. particular about the word 
"incorrigibles"? 

Sbri Indrajlt Gupta: Because he 
referred to. us like t.hat. 
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Shri S. L. Saks~ (Maharajganj): 
Mr. Chairman, Sir, I was surprised to 
hear the attack by Shri Jaipal Singh 
on the public sector even today. I 
think the country has now well under-
stood that wi ~hout the help of public 
sector, we cannot progress and we 
cannot have more and more indus-
tries. He has criticised the Mines and 
Oil Ministry and he said that thp. 
public sector should not have entered 
the petroelum indnustry. I do not 
think his suggestion is relevant. 

I personally feel that all these kp.y 
industries should be in the public 
sector. Petroleum is a key industry. 
I am .-eally sorry that even the petro-
leum industry is in the hands of 
foreign companies, who have been 
cheating us by charging us very high. 
I must congratulate the Minister of 
Mines and Oil on having taken the 
bold decision to go in themselves for 
exploration of petroleum as well as 
for the establiShment of the two re-
lIneries in the pub'ic sector. I hope 
he will meet with success in his 
efforts. 

It· is surprising that sO long petro-
leum was in thE; hands of American 
companies and they could not find a 
single good field. When public sector 
has entered into the field, we are 
getting oil from Soviet Russia and 
Rumania. I am very glad to know 
that we are able to get new fields of 
petroleum and we hope that very 
soon we will be able to get enough 
pe'roleum from the fields to make us 
self-sufficient. 

In fact, I stand for the. extension of 
the public sector. I have been al-
ways trying for the nationali.ation of 
the sugar Industry. We have been 
seeing sugar lock-outs, one after an-
other, because most of the factories 
are in the private sector. Thev :t~e 
always saying that they must get 
more and mOre profits. On sUJ!ar in-
dus'Tv depends the lives of millions 
of cultivators and, of course, the oon-

Sector Undertakings 
sumers arc also interested in it. I do 
not think the view that we shall not 
take more industries which are al-
ready in the private sec·or is correct. 
Those industries which are of very 
great public importance should be 
taken over. So, I reiterate that both 
petro'eum industry and the sugar in-
dustry should be nationalised. Simi-
larly, I would suggest that the coal 
industry must be nationalised and ,,11 
the foreign companies or foreign and 
private interests in coal should be ter-
minated. Because, if it is a key in-
dustry in the public sector, it will be 
able to produce more coal and be 
able to meet our requirements. 

While I am all for the expansion of 
the public sector and I congratUlate 
the Government for having this sector 
extended, I want to sav that the ad-
ministration of industrioo has not been 
what we should desire. In fact, the 
Estimates Committee has made sevp.ral 
very good suggestions for implemen-
tation in order to make these indus-
tries better. I am very surprised that 
they haVe not been given enough at-
tention. Therp. are four reports of the 
Estimates Committee,-Twentipth. Six-
tieth, Seventy-third and Eightieth-
and everywhere the same complaint is 
made. I wonder why these reports 
are not heeded to, though they refer-
red to this matter over and over again. 

A, mv hon. friend, Shri Ma'hur has 
stated, the recommendations made by 
the Estimates Committee in their last 
report are very interesting and very 
useful too. In fact, they have given 
illustrations of the funcl:ioning of com-
panies in separate fonns, and they 
are--The Eastf'rn Shiooine: Corpora-
tion Ltd. and Western Shinping Cor-
poration Ltd.: Sindri Fertilizers and 
Chemicals Ltd. and Hin<lu.t"n Chemi-
cal' and Fertilizers L'd.: Trav"ncore 
Minerals Ltd. anti Indian R"re-E.r'hs 
Ltd.; Oil and Natural Gas Commis-
sion. the Inti·ian Oi' Comnanv LVi. and 
IntI'an Reflnerips Ltd.; National 
Mineral Devplo"me:nt Cornora'ion 
Ltd., Orissa Mining Corporation Ltd. 
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and Indian Mining and Construction 
Company Ltd. 

16.58 hrs. 

[MR. SPEAKER in the Chair] 

They have given a number of illus-
trations and still I do not know why 
these multiplicities continue. 

In fact, at present theTe are 15 
statutory corporations and 47 Govern-
ment companies and 17 departmental 
undertakings; besides, some others are 
functioning though information about 
them have not been given to the Esti-
mates Committee. I feel that many 
of ~hese can be comb'ned and the num-
ber of these companies can be reduced 
and multiplicity of .. stablishments also 
reduced further. In fact, Mr. John 
Keon.neth Galbraith has stated: 

"the ideal form of public in-
dustrial organ'sation is a relative-
ly small number of multi-purpose 
en"-erprises". 

The same report has been given by 
Mr. Paul H. Appleby, who was ap-
pointed by the Government to go into 
this subject. He has stated: 

"In time, the to'al consequence, 
if un('()rrected, will certainly be 
a total proliferation of special or-
~anisation within the government 
of such numbers and variety as 
to he unmanageable by govern-
Inentlf, 

He has also suggested: 

"consolidation of the special or-
!'lani<:at;ons acC"O!'din,l! to some 
seheme of 'coherent missions'''. 

R'lt. in S'lit" of the rerommenda'ioos 
T hAVP r .. ,,-1 so far, th,. Estimat" Com-
mit·te.. themselves had suggested: 

'''rho Committee have ronsider-
pn +hp mattpy" an~ (tenp'T'a llv H!'Tee 
wHl, thft ,rip.w th~t the naHem 
sho'll~ be t" uti1'7.e the existing 
orl7~T'li~"'in,,~ to tAKe un npw aeti-
vi+jpc:: in the l;n o ,nod'p::Jrl nf crea-
finn of npw 'bnrll~ Tor t.hp. Dnr-
J)O<e. This wav of building up of 

Public Undertakings gains added 
justifica'jon in view of the limited 
availability of managerial and 
technical manpower in the coun-
try." 

Therefore, I would like to suggest to 
the hon. Minister that he should take 
care to see that there are no unneces-
sarv multip'icities of organisations 
ana that he should use the existing 
organisations as best as possible. es-
pecially the manpower, the managerial 
and technical manpower. 

Another recommendation of the Esti-
mates Committee is about the form of 
organisation. They have also r .. -
ferred to the fact that the best form 
of organigation is statutory. corpora-
tion; Still. I am very much surprised 
to find. companies are being formed in 
such large numbers; In fact. out of 
the 79 organisations, to which re-
ference has been made in the Report 
of the E1rtimates Commit'ee, there are 
47 Government companies and only 15 
statu'ory coroorations and 17 depart-
montal undertakin~~. I do not think 
this is in <'onsonance with- the judg-
ment of experts. 

I will sug~est that these public com-
panies should also be converted in'o 
romorat'ons. In fact, the Committee 
itse'f says: 

"The Commi+tee are generally 
in aOTeement with the view. and 
consider that all wholly Stilte-
owne-1 Pnhllc Unrlor+"kin~s ,;honld 
~enerallv h<> in the form of !'tatu-
to""'V ('"nrooratidns:. or. whflre n~ps.
sitateoi bv sTledal reasons. in the 
form of denarmental undprtak-
in~s and the eomnanv form should 
b o an excention to be resorted to 
onlv for oT'ltanh;ation~ of the sneci-
fled nature suc-h a. set out above." 

1'7 hI'S. 

I hone the hon. M'nister will avoid 
tho tpmn'ation ofnuttin~ up a new 
comn"",· at his sweet will. Instead. 
T wo,,'d .,'''''est that ho should "ee 
th~t a ,c:;tatutorv MnJ()rafion is ~et l1D 
anti c;;udh. cnm..,anles are brml."hf. iT1tO 
,'xistence with the ronsent of Parlia-
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ment. Parliamentary control over 
these companies is almost negligible, 
In fact. another most important re-
commendation of the Estimates Com-
mittee is that the control of Parlia-
ment should be much more real. At 
present it is almost illusory. They 
suggest that a law should be passed 
as my hon. friend, Shri Bharucha, just 
DOW said. I think that tlhis recom-
mendation of the Estimates Committee 
should be given effect to immediately. 

Then I would like to point out some 
other def~ of these undertakings. 
When we do a good deed, I think we 
should do it In a good manner also. 
Unfortunately what happens is that 
when very big undeMaJpngs are taken 
up, land is acquired for that purpose, 
people who live there or who inhabit 
thOSe lands are uprooted and nobody 
care about what happens to them. My 
hon. friend, Shri Jaipal Singh, just 
now I(!lVe the instance of the Adivasis. 
I will give you an instance of my 
own district. In Gorakhpur the 
Naravanl Canal was dug. It is a very 
useful thing. It has brought very 
great benefit to tlhe people. But when 
it was dUEr all tlhe people were up-
rooted. They were not even given 
notice that their land win be taken 
away. Without any form of consent 
the lana was taken away. Even 
tlhoudl six years have passed since 
the canal was constructed, they have 
not been given even oomnensation. In-
stead, you will be surprised to know, 
they have to "PRv land revenue for 
those JJ1eces of land which were ae-
Qulred by the Government and where 
the canal has been consiructed. AI-
tlhoulth that portion has /tone Into the 
canal. the poor tenant has to pay land 
revenue for tlhat for seven vears con-
tinuou.lv. T asked them. "What is the 
matte""? Thev sav. "We have not 
yet receivp)! information about lands 
that have been taken away bv the 
canal and .0 we cannot m.ke t'he enr-
rectln" in "h .. re<'ords". 'W'h"t I wn"J,1 
SlI"Ve'II; thl'!1'efore is that wh .. n ~nnd 

thin·1!"S are done. they 9hmlld bP donI! 
in a good manner so that peonl" 

Sector Undertaking8 

whose lands are taken for such pur-
poses feel that the land has been given 
for a glorious purpose. They must be 
enthused over that. They must be 
compensated and must be given good 
land in exchange. They must be re-
habilitated so that this good work may 
also have the blessings of those peo-
ple whose lands have been taken away 
for making that. 

Then I come to their contribution to 
the public revenues. Just now we all 
saw that only Rs. 440 crores will be 
contributed by these undertakings in 
the next Five Year Plan. I was re-
cently in the Soviet Union and other 
Soviet countries as also in China. I 
was surprised to find that about 6 to 
7 per cent. of their plans are financed 
bv the income from the profits of 
these public undertakings. But I >1m 
surprised to see that in our country 
only Rs. 440 crores will be the income 
If 2 per cent ...... . 

Shrl RaJendra Sin4'h (Chapra): 
During the course of five years. 

Shri S. L. Saksena: Yes. It comes 
to about 2 per cent dividend. That I 
think is a very low return. 

I will recall one incident in this 
House. That was about seven years 
back when the Railway Convention 
wa< discU';,.ed for the flmt time. Sir 
Padampat Singhania was a Member 
of this House then. 

Mr. Speaker: How long more does 
the hon. Member want to speak? 

Shrl S. L. Saksena: I will finish in 
five minutes. 

Mr. Speaker: Does the House wish 
to sit for five minutes more? 

Some Bon. Members: Yes. 

Mr. Speaker: He may continue. 

Shrl S. L. Saksena: Sir Padampat 
Singhania was a Member of the 
House. When we were discussing 
that question, he sald, "You have 
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invested Rs. 800 crores in the Rail- Sbri S. L. Saksena: They are the 
ways. If a private company had vendors themselves. 
invested this money in the Railways, Mr. Speaker: I agree. If it i.s 
I can tell you that the profit would entrusted to the vendors, instead of one 
have been at least 15 per cent on this man, the co-operative societies of all 
investment." Of course, I do not the vendors will join together and try 
want that such enterprises should go to get as much money. What is the 
into the handlS of men like SIl" difference between them and the 
Padampat Singhania, but I think that contractor? 
that has some point, namely, that such Shri S. L. Saksena: There is di1fer-
a large amount of investment is made ence. They are themselves the per-
and the profits that we receive are so sons who sell the food. There is no 
little. It is not correct to say that middleman who takes the profit in 
they are very well managed. Similar between. They can make the 
enterprises elsewhere are able to purchase of the articles of food, pre-
give much higher profits in the socia- pare the food and serve it to the 
list states. I do not see why we people. There is nobody in between. 
cannot do the same thing. I think The profits go to the co-operative 
the profits of these public corporations society. There is a oo-operative society 
must be carefully looked into. The1"e in Khurja. It was formed by the 
is much waste. late Shri N. GopalllBWami A.yyangar. 

I will give some examples. Take. 
State catering in the Railways. This, 
I have found, is running at a loss. 
The food that we get in the stations 
is also worse than it was before. I 
have ,suggested that there should be 
cooperative societies formed of the 
vendors. The Vendors' associations 
should form the co-operative societies. 
They can take the rna_gement them-
selves. The middleman'" control will 
go away. They will give better stuff 
to the people and the Government 
will not have to incur loss. This is 
not done. The Prime Minister is a 
very great advocate of co-opeJ:8.tives. 
Here is one field. There are at least 
300 ,stations in the country. There are 
vendors everywhere. The number of 
vendors all over the country will be 
3 lakhs. In these stations, there 
should be co-operatives of the 
vendors. There will be good food 
and the Railways will be saved from 
the lOSs that they are incuning. 

Mr. Speaker: 
of whom'? 

Co-operative society 

Shri S. L. Saksena: Of the vendors 
who sell articles of food in the 
stations. 

Mr. Speaker: Would that not 
another middleman? 

be 

It is doing very good work. I asked 
the Minister to do the same thing else-
where also. But, it is not done 
because there are big contractors who 
do not want to go away. The Gov-
ernment, when it takes over, has to 
spend a lot of money and incur 
eJ<PeIlSEis also. As in Khurja, the 
other stations also should have c0-
operative societies. The vendors will 
be the sellers of the things as well 11/1 
the preparers of these articles. The 
people will get better food. They can 
also get Rs. 5 from each vendor. Here 
is a field where co-operatives can be 
started and they will be very success-
tIJl. 

Similarly, I find in tSOme Railways, 
there are fire accidents. Somebody 
steals something. When a check-up 
is ordered, a fire will be artificially 
put up there. As a result of it, the 
whole thing is destroyed. Now, all 
evidenCe is destroyed. I had brought 
some cases to the notice of the hon. 
Minister. He should make an enquiry 
whether it was fire caused to hide 
defalcation. It was not done. All I 
want is, all these faults in the public 
undertakings should be carefully 
looked into so that we could see that 
they are run more profitably and 
more usefully than the private sector. 
Our party policy is, we fully support 
the public sector. We want it to be 
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e..::tended. We do want that it should 
be done efficiently and it should be 
for the good of the people. I hope 
the hon. Minister will take care to see 
that the public undertakings in his 
cbarge are run properly. 

Mr. Speaker: Further d1scussion 
will stand over till tomorrow. 

Shri A. C. Guha: When will it be 
discussed in the early hours or again 
at 3 o'doGk? 

Mr. Speaker: We are taking away 
so much time from official business. 
I am asking them to surrender one 
h011r. We can sit one hour more. 

8hri Braj Raj Singh: On ,some of 
the -Bills, the- time ailotted has been 
surrendered. They did not take SO 
much time. 

Mr. Speaker: Hon. Members must 
have this idea. That is essential in 
the parliamentary system. Time i.s 
allotted by the Government. They 
are the party in power. They can 
carry through a number of Bills and 
other work. That is why a small time 
is. aHotte<! to non-official business. 
We have so managed to enlarge that 
time from time to time. Whatever 
time is taken away is taken away 
from Government work. Under the 
circumstances, I will ask him. If he 
is willing, if they have no other work, 
we will start at 3 O'Clock tomorrow; 
otherwise, we will start at 4 0' Clock 
and carry on till 6. If we start at 3, 
We will conclude at 5. 

11.10 hrs. 

INDIAN TARlFF (AMENDMENT)" 
BILL 

The Minister of Industry (Shri 
Manubhai Shah): I beg to move for 
leave to introduce a Bill further to 
amend the Indian Tariff Act, 1934. 

Mr. Speaker: Before putting it to 
the vote of the House, I must say 
that the Minister must have at least 
given me notice. 

Shri Braj Raj Singh (F:-,zabad): 
We had no notice. 

Shri Manubhai Shah: It was sent 
to the Lok Sabha Secretariat yester-
day with all the copies of the Bills, 
40 or more copies as per usual pro-
cedure. 

Shri Braj Raj Singh: It was not on 
,he List of Business. 

Shri Manubhai Shah: It is always 
done with the permission of Mr. 
Speaker. 

Mr. Speaker: We got it today at 
3.20 p.m. I have no objection. In 
future at least, I should know what 
exactly is going to be moved. 

Shrt Braj Raj Singh: Can we not 
expect that we should also be provid-
ed with copies ,so that we may look 
into it and oppose it if necessary at 
the introduction stage? 

Mr. Speaker: Hon. Members are 
aware that a Tariff Bill will defeat its 
own purpose if it is circulated in 
advance. That is why, during the 
Budget also, the Finance Bill is intro-
duced after 5 O'Clock. This must 
be an exception to the ordinary rule. 
I do not want even copies of the Bill 
to reach me earlier lest it be said that 
it leaked out of my office here. The 
Minister can now orally say what 
exactly the Bill contains. 

Shri Mannbhai Shah: I will speak 
On it at the consideration stage. That 
is the usual procedure. 

Mr. Speaker: What is the Bill? 

Shri Manubbai Shah: All these 
years I have been moving this kind of 
Bill, and at no time at the introduc-
tion stage have I said anything. The 
objects and reasons are given in the 
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